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Serial No, 5‘10!1...13

Daman Dt...

.......

BEFORE NATIONAL GREEN TRIBUNAL WESTERN ZONE,
PUNE BENCH.

ORIGINAL APPLICATION NO. 121 OF 2025 (WZ)
IN THE MATTER OF :-

Udaykumar Ramanilal Patel ..Applicant.
-Versus-
The Director, Sovevax Biologics Pvt. Ltd. & Ors. ..Respondent(s)

COUNTER AF FIDAVIT ON BEHALF OF
RESPONDENT NOS. 4 to 7.

Dadra and Nagar Haveli and Daman and Diu, having my office at Ist
Floor, Udyog Bhavan, Bhenslore, Nani Daman, Daman-396210, do

hereby solemnly affirm on oath and state as under: -

1; In my official capacity as stated above I am conversant with the
facts and circumstances of the case as such | am competent to swear this

Affidavit on behalf of respondent Nos. 4 to 7.

2. That on 12.01.2005 Notification No. DFS/DD/FP was issued under

Sub-Section 1 of Section 13 of the Goa, Daman and Diu Fire Force Act,

1986 laying down requirements for firefighting. A copy of Notification

-

/




114
4

dated 12.01.2005 is annexed as ANNEXURE R-1.

3. On25.01.2025 M/s. Sovevax Biologics Pvt. Ltd. respondent No. 1
herein, addressed a Letter to the Collector / District Magistrate, Daman
requesting for permission to undertake Controlled Blasting for removal of

Rocky and Hilly formation on Company Lands. It was stated as under: -

“As part of the ongoing land development and leveling operations
for our project at the said site, we have encountered rocky and solid
soil/rock formations, including hard and unyielding hilly areas into

some parts of our said lands, which cannot be adequately, remoz?r’(’\

using conventional construction equipments.
7|
,( D\‘;\..
. . . . s
In view of the above, we humbly seek your kind permission to< AN

]
undertake controlled blasting to safely and efficiently remove these

rock formations and enable leveling of the project site.

The specific land Survey Nos., where such formations exist pertain
to the following Survey Nos. i.e., 327/1, 327/2, 327/3, 325/2 and
325/1” totally admeasuring about 18,325 sq. meters. The copies of
Form I and XIV and Site Plans of these survey numbers are

enclosed herewith for ready reference.”

A copy of the Letter dated 25.01.2025 addressed by the company

4
=
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to Collector Daman is annexed as ANNEXURE R-2.

4, That on 03.02.2025 Dy. Collector (General) Damén addressed letter
to the Sub-Divisional Police Officer, Daman, Mamlatdar/ Executive
Magistrate Daman and Asstt. Director Fire & Emergency Services Daman
informing them that DGM Projects Sovevax Biologics Pvt. Ltd. has
requested for permission to undertake controlled blasting for removal of
rocks in hilly formation on their company premises in Survey No.327/1,
327/2,327/3, 325/2 and 325/1 in village Bhimpore, Nani Daman. Vide the
said Letter, the abovementioned Authorities were requested to carry out
necessary inspection and furnish the detailed report immediately so that
matter could be processed further. A copy of Letter dated 03.02.2025 is

annexed as ANNEXURE R-3.

5 On 04.02.2025, the office of the Sub-Divisional Police Officer
addressed a Letter to Dy. Collector and stated that, on fulfilling of
conditions as mentioned in the letter permission for controlled blasting can

be granted. A copy of Letter dated 04.02.2025 is annexed as ANNEXURE

R-4.
6. Thereafter on 04.02.2025, the Mamlatdar/Executive Magistrate,

Daman addressed Letter to the Dy. Collector Daman and informed him

that Talathi has visited the site and reported that “the Non-Agricultural

%
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land bearing Sy. No. 327/1 adm. 3975 sq. mts. and Sy. No. 327/2 adm.
3975 sq. mts., 327/3 adm. 3975 sq. mts. and Sy. No. 325/2 adm. 3600 sq.
mts. of village Bhimpore, Nani Daman are recorded in the name of
Sovevax Biologics Pvt. Ltd. and Non-Agricultural land bearing Sy.
No.325/1 admeasuring. 1400 sq. mts. in Village Bhimpore, Nani Daman
is recorded in the name of Kairash Shavak Dadachaji and Rishad Kairash
Dadachaji. All the aforementioned lands are located in a hilly area and
with no residential settlements or industrial establishments”. A copy of

Letter dated 04.02.2025 is annexed as ANNEXURE R-S.

L That on 11.02.2025 Department of Fire and Emergency Servic #
addressed a Letter to Deputy Collector, Daman and stated that there is no*é %‘
objection for controlled blasting to remove rocky and hilly formation in the: \(:’i
premises for Survey No’s. 327/1, 327/2, 327/3, 325/2 and 325/1 subject

to satisfactory compliance with the firefighting requirements in
compliance with Notification dated 12.01.2025 issued under Sub-section-

1 of Section 13 of the Goa, Daman and Diu Fire Force Act, 1986. A copy

of Letter dated 11.02.2025 is annexed as ANNEXURE R-6.

8. On 05.03.2025 Dy. Collector (Gen.), Daman addressed a Letter to
the Member Secretary, Pollution Control Committee Daman requesting

to carry out necessary inspection and furnish the detailed report

.
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immediately. A copy of Letter dated 05.03.2025 is annexed as

ANNEXURE R-7.

9. On 05.03.2025, PCC itself forwarded Inspection Report to the

Deputy Collector, Daman stating that site was inspected on 05.03.2025 for
controlled blasting and following observations were made-

“l1. The unit has obtained CTE vide No. PCC/DDD/1677324/

02689/WA/AA/BP/22-23 dated 12.03.2024 for the land

bearing survey No. 332/1 and 332/1-A, Village Bhimpore,

Nani Daman, Dadra & Nagar Haveli Diu.

2 Natural drain passing nearby the blasting site shall not be

obstructed due to controlled blasting activity.

3. The unit shall take proper measures to prevent the airborne
dust during blasting, loading/unloading and transportation

activities.

4. The unit shall adopt noise-reduction strategies to mitigate
noise pollution due to blasting activity, as there is a

residential colony in the vicinity of the site.

5. Any Hazardous or Non-Hazardous wastes generated during

the blasting activity shall be disposed off in scientific manner

-2
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and to authorized agencies only.”

A copy of the Inspection Report dated 05.03.2025 is annexed

as ANNEXURE R-8.

10.  Thereafter on 07.03.2025 Deputy Collector (Gen.) Daman addressed Letter
to the Additional Director Mines and informed that the DGM préjects of the
company has requested for permission to undertake controlled blasting for the
removal of rock in a hilly formation on their company premises in Survey
No.327/1, 327/2, 327/3, 325/2 and 325/1 in village Bhimpore, Nani Daman. The
Department of Mines was requested to provide remarks/permission with respect

to the same. A copy of letter dated 07.03.2025 is annexed as ANNEXURE R-9.

11.  On 12.03.2025 office of the Additional Director Mines addressed Letter to
the Deputy Collector (Gen) Daman and granted permission to undertake
controlled blasting to remove rocky and hilly formations at village Bhimpore,
Nani Daman “Only to ensure leveling of ground. No mining activity is permitted.”

A copy of Letter dated 12.03.2025 is annexed as ANNEXURE R-10.

12. On 12.03.2025, the District Magistrate Daman granted No Objection
Certificate under Explosive Rules, 2008 for blasting of rocks for leveling land in
Survey No. 327/1, 327/2, 327/3, 325/2 and 325/1 as shown in the site plan. The

Terms and Conditions for granting No Objection were clearly specified and it was
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specifically stated vide Condition No. 24 that no mining is permitted and
authorities have right to reject / withdraw NOC at any time without any notice if
the conditions laid down in the NOC are not complied with. A copy of No

Objection Certificate dated 12.03.2025 is annexed as ANNEXURE R-11.

13.  That the Applicant herein on 27.05.2025 filed a RTI in the office PCC

DNH and DD seeking following information:-

I The details of all the units/establishments/companies situated
within the Daman District who have been granted consent to
operate/renewal of consent and Environmental Clearance
after 25.09.2019 for operating stone crusher plant or for
mining of Black Trap (Rubble/stone) and excavation of

Morrum/Soil in Daman District.

2. The details of all the units/establishments/companies situated

within Daman District who have been granted consent after

25.09.2019 for use of Explosives.

14.  That on 20.06.2025, a Complaint was received from the Applicant and it
was requested to take immediate action against the Company for using Explosives
without environment clearance in violation of order dated 25.09.2019 passed by

" Principal Bench NGT in O.A. No.471 of 2019.

o]

>
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15. Thaton 11.07.2025 reply to RTI was communicated to the applicant and it
was stated that as per official record, PCC has not granted any consent to
operate/renewal to any unit/ establishment/ company for operating stone crusher
plant or for mining of black trap (Rubble/Stone) and excavation of morrum/soil
including use of Explosives in Daman District since 25.09.2019 i.e. after the
passing of order by Hon’ble Principal Bench of NGT in O.A. No.471 of2019. A

copy of reply dated 11.07.2025 is annexed as ANNEXURE R-12.

16. That on 18.07.2025 PCC replied to the Complaint made by
Applicant and stated that NOC under Explosives Rules, 2008 was granted to
respondent company to undertake controlled blasting only for removal ofrocky

and hilly formations in the premises of respondent company in Village Bhimpore,

Nani Daman. J’é

It is further submitted that Clause-24 of the Terms and Conditions of No b <

Objection Certificate expressly prohibited any mining éciivity. 5

17. On the facts and in the circumstances, it is thetefore most respectfully

prayed that Original Application is devoid of merits and deserves to be dismissed.

C b e
DEPONENT.
e whE

Member Secretary

ergwor ey T
Pollution Control Committee
Dadra & Nagar Haveli and Daman & Diu

AT TE T EA a9 T Ud 9
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VERIFICATION

Verified that the contents of above affidavit paragraphs 1 to 16 are true
and correct to the best of my knowledge as drawn from the records of the case,

no part of it is wrong and nothing material has been concealed therefrom.

Verified at Daman-396210 on this 45 day of May, 2026.

Solemnly a%irmed before me by @ gt
Shri.. B D70 haadan s, s
of.. Rtmt.. o ivniniai who is Identified DEPONENT.
by Shri........ s onsimusnsocmedhpcmiaies
........ eeeeeeeeneWhom | personally know. LR K B
Member :Secretary
ugereT frsrer T

Pollution Control Commitiee
Dadra & ngar Haveli and Daman & Diu
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Mashal Chowk, Nani Daman - 396 210.
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Administration of Daman & Diu,
Directorate of fire & Emergency Services,
Fire Force Hgs., Daman

No. DFS/DD/F.P. - Notification/2004-05/627 Dated : 12/01/2005.

NOTIFICATION

In exercise of the powers conferred by Sub-section (1) of section
13 of the Goa, Daman and Diu Fire Force Act, 1986 (Act 9 of 1986), the
Administrator of Daman & Diu being of the opinion that the
commercial/industrial units and high rise building as specified in
Annexure | hereto are likely to cause risk of fire, hereby require all
owners/ occupiers of said commercial/industrial unit and high rise
building specified in said Annexure |, to take such precaution as are
specified in Annexure |l hereto.

Further, in exercise of the powers conferred by Sub-section (2) of
section 13 of the Goa, Daman and Diu Fire Force Act, 1986 (Act 9 of
1986), the Administrator of Daman & Diu hereby authorize Director or
Station Fire Officer of the Fire & Emergency Services, Daman & Diu in
this behalf to direct the removal of object or goods likely to cause the
risk of fire, to a place of safety and on failure of the owner or occupier
to do so, the Director or Station Fire Officer may after giving the owner
or occupier a reasonable opportunity of making the representation,
seize, detain or remove such objects or goods.

By order and in the names of
Administrator of Daman & Diu,

Sd/-

(Arun Kumar Mishra)
Deputy Secretary, (Home)
Secretariat, Daman.

dedek




(ii)

(iii)
(iv)
(V)
(vi)
(vii)

(viii)
(ix)
(x)

i

ANNEXURE |

Building 15 meters and above in height;

Factories and establishment, where electric motor capacity
exceeds 5 H.P. and above;

Shipyard and workshop/;

Tank farms of petroleum product/POL dispensing outlets;
Flammable gas godown/L.P.G. Gas godown;

Godowns and warehouses;

Public place like exhibition halls, entertainment place, dancing
halls, theaters, assembly halls, seaport, airport, railway stations,
bus stations, stadium etc.;

Educational and institutional places;

Hotel, restaurants and bakeries;

Storage place of flammable and hazards goods.

Sd/-
(Arun Kumar Mishra)
Deputy Secretary, (Home)
Secretariat, Daman.

% %%k
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ANNEXURE I

Fire prevention measures to be adopted in the Building/Premises and

Establishment specified in Annexure |.

The minimum standard measures for fire prevention and fire

safety for

building/premises shall be as provided in the national

Building code , 1983 part IV Fire Protection as notified in the Building
Bye-laws and the code of practice for fire safety stipulated by the
Bureau of Indian Standards, as amended from time to time thereafter,
relating to the following;

(i)
(i)
(i)
(iv)
(v)
(vi)
(vii)

(viii)

(ix)

Means of access and exit requirements;
Underground/overhead water static tank;
Fire Service standard inlet connection;
First aid hose reel.

Automatic sprinkler system.

Fire extinguishers of ISI certification mark;

Compartmentation;

Automatic fire detection and fire alarm system/manually
operated fire alarm system;

llluminated exit way marking signs;
Fire check doors and fire resistance doors;
Public address system.
Alternate source of electric supply;
Fire lift with Fireman switch;
Wet riser-cum-down-comer system;
Explosion suppression/venting system.
Sd/-

(Arun Kumar Mishra)
Deputy Secretary, (Home)

55



List of places and trades for which no objection certificate from the Fire

15

APPENDIX - VI

Service is necessary.

Serial number and purpose for which licence, Remarks
Permission or registration is required
(1)

Large hotels, Restaurants, Bakeries and eating
houses where the rental value of the building
exceeds Rs.1, 500/-

(2)

2. | Fish oil machine power

3. | Other oil-machine power

4. | Boiling camphor or oil by machine power

5. | Manufacture of Ice

6. | Storing, packing, pressing, cleansing, preparing or
manufacturing by any process whatever.

7. | Ammunition

8. | Chlorate mixture

9. | Explosive (Storing)

10. | Fulminate of Mercury

11. | Gun cotton

12. | Gun powder

13. | Nitro-compound

14. | Nitro-glycerine

15. | Nitro-mixture

16. | Fire-works preparing or manufacturing or storing

17. | Manufacture of crackers

18. | Camphor

19. | Saltpetre

20. | Sulphur (including melting)

21. | Fire works

22. | Matches

23. | Flex

24. | Hemp

25. | Jute

26. | Skins

27. | Gas

28. | Chemical preparations carbolic acid, Hydrochloric
acid, Nitric acid, pyritic Acid, Sulphuric acid,
Caustic potash, Caustic soda, chemical fertiliizers,
Benzol, Bromoform, Chloroform, lodoform,
Glycerine, Acetone, Nitro, Nitro, Perchloride or
Mercury, Chloride or Potash, etc..

29. | Cigars and Cigarettes

30. | Beedies

31. | Manufacturing articles from which offensive or

unwholesome smell, fumes, dust or noise arise
(kumkums).

125
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32.

Carpentary and cabinet making

33.

Printing, composing, binding, etc.

Where Lino type or
other allied
machines are used
such as monotype,
wherein the
process of melting
and casting is
involved or using
above 10 horse
power of motor.

34.

Storing, dumping, curing, cleansing, etc.

Where licence fee
is levied Rs.200/-
and above for
storage of cycle
tyres and tubes
above 500.

35.

Steam engines and Boilers- to construct or
establish any factory workshop or work place in
which it is proposed to employ steam power,
waterpower or other mechanical power or electric

power.
36. | Using for any industrial purpose fuel or machine | Exceeding 20-
power. horse power.
37. | Baling presses For each baling

press worked by
machine power.

38.

Cinema Studio

39.

Combustible material storage

For storing
celluloid, Cellulous
goods and Other
combustibles.

40.

Cinematographic films —Storing, transporting,
handling, examining, repairing and exhibiting

41.

Storing ordinary Camera Roll Films and X-Ray
films

42.

Petroleum products — Storing, packing, pressing,
cleansing, preparing or manufacturing by any
process whatsoever non-dangerous Petroleum
(between 760F and 1500F)

When the quantity to
be stored exceeds
1000 Ibs. or 2200
Kgs.

43

(I) Non-dangerous Petroleum
a) Kerosene Qil
b) Mineral Turpentine
c) Powerlime (Power kero)
d) Furnace Oil
e) Vaporizing Oil
f) Aviation turbine fuel 650
g) Mobile power oil, etc.
(Il) Heavy Petroleum
a) High speed diesel Oil (HSD)

58




b) Light Diesel Qil (L.D.O.)
c) Furnace Oil
d) Tea drier ail
e) Grease, etc.
(111) Heavy Qils (A)
a) Lubricating Oils
b) Vaseline
c) Petroleum Jellies
d) White Qils.
e) Grease, efc.

44

Dyes (vegetable or chemical) — Storing, selling,
keeping, etc.

45.

Paper (Printing, writing, including news print
paper, card boards, etc.) storing, selling in retail or
wholesale

For each place 250
lbs for and 550 Kgs.
And above

46.

Silkk (Rayon, Nylon, etc.) manufactured by any
process whatever

47.

Silk (Rayon, Nylon, etc. waste or soiled) — storing,
selling in retail or wholesale

48.

Cloth (textile, cotton, garments, dress, apparels,
etc.) storing, selling in retail or wholesale,
manufacturing by any process whatsoever

By powerlooms

49.

Rubber (goods such as sheet, cloth, toys, shoes,
etc.) manufacturing by any process whatsoever

By machine power

50.

Studio-Cinemas, etc. Cinema Houses, equipped
with reproducing of sound with amplifiers, by
projectors where public are admitted for
amusement, entertainment, etc.

51.

Fertilizers (Chemical preparation of any kind) —
Manufacturing, packing, mixing, pressing, selling
or storing in retail or wholesale.

52.

Paints (including distemper, varnish, spirit, linseed
oils, polishes, etc.) Manufacturing, mixing, packing
pressing, cleansing by any process whatsoever

53.

Paints (including distemper, varnish, spirit, linseed
oils, polishes, etc.) storing, selling in retail or
wholesale.

54.

Metals - melting, lead, beating, breaking,
hammering, casting, etc. metals.

Not applicable for
beating Gold.

55.

Automobiles shops-repairing, building,
assembling-By power cleansing, etc. automobiles.

56.

Alcohol product — Storing, selling in retail or
wholesale, Bar & Restaurant, manufacturing by
any process whatsoever.

Sd/-

(ARUN KUMAR MISHRA)
Deputy Secretary (Personnel)

* %k %k
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ANNEXURE R-2

SOVEVAX

BIOLOGICS
To, Dated: 25.01.2025

The Hon’ble Collector,
The Hon’ble District Magistrate,

Daman.
Subject: Request for permission to undertake controlled
blasting for removal of rocky and hilly formation on
Company lands at Vill. Bhimpore, Nani Daman.
Respected Sir,

We, Sovevax Biologics Private Limited (The “Company”), are the
owners of our project lands, admeasuring around 89,793 sq. meters,
situated at village Bhimpore, Nani Daman, along the coastal highway.
These lands have been acquired for our ambitious vaccines and

pharmaceuticals project.

As part of the ongoing land development and levelling operations for our
project at the said site, we have encountered rocky and solid soil/rock
formations, including hard and unyielding hilly areas into some parts of
our said lands, which cannot be adequately removed using conventional

construction equipments.

In view of the above, we humbly seek your kind permission to undertake
controlled blasting to safely and efficiently remove these rock formations

and enable leveling of the project site.

The specific land Survey Nos., where such formations exist pertain to the
following Survey Nos. i.e., 327/1, 327/2, 327/3, 325/2 and 325/1* totally
admeasuring about 18,325 sq. meters. The copies of Form I & XIV and




| 7

Site Plans of these survey numbers are enclosed herewith for ready

reference.

We undertake to comply with all safety measures, precautionary
directives, and mandates that may be issued by your esteemed office to

ensure the safe execution of the controlled b lasting operations.

We assure you of our full cooperation and readiness to provide any
additional information, documents, or clarifications required to process

this request.

We kindly request your good office to grant us the requisite permission
at the earliest to facilitate the smooth development of the project site for

industrial purposes.

We kindly request your favourable response and grant of the requisite

permission.

Thanking you,
Sincerely,

For SOVEVAX BIOLOGICS PRIVATE LIMITED.
Authorised Signatory
Sd/-
Rajendra G. Navale
DGM - Projects.
Mob.:+91 90 999 866 04
Encl: As above R Form G

SOVEVAX BIOLOGICS PRIVATE LIMITED

CIN:U24290MH2021PTC373037

Registered Office:72-73, 7™ Floor, Plot 215, Free Press House, Free Press Journal
Marg, Nariman Point, Mumbai, Maharashtra-400021-India
Tel.(Office)®022)35200800 Email:info@sovevaxbio.com
website:w.w.w.sovevaxbilogics. com

/TRUE COPY/
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2 SOY EVAX

BIOLOGICS

c\q’é

Date: 25/01/2025

codeehor(Gen.), Damoe .

“y i o lor (Gen, Diman,
The Hon’ble Collector, s i
The Hon’ble District Magistrate,
Daman ak
Subject: Request for permission to undertake controlled blasting for

removal of rocky and hilly formation on Company lands at

vill. Bhimpore, Nani Daman.

Respected Sir, | P"ﬂ
‘0
We, SOVEVAX BIOLOGICS PRIVATE LIMITED th__‘_‘?pplpany”), are the owners i
W"P of our project lands, admeasuring around 89,793 sq meters, situated at village Bhimpore,

b Nani Daman, along the coastal highway. These lands have been acquired for our 0
ambitious vaccmes and pharmaceutlcals project.. U

il S i

"As part of the ongomg land development and levellmg operauons for our pI'O_]ECt at the (":

s‘ald.sne we have encountered rocky and solid soil/rock formations, 1nc1ud1ng hard and !g}"

unyleldmg hilly areas into some parts of our said lands, Wthﬁl’_lﬂ__(_:B_,n_I_‘th be adequately ;,

removed using conventional construction equipments. . B (¢

In view of the above, we humbly seek your kind permission to undertake controlled

%mf blastlng g to safely and efficiently remove these rock formations and enable levelling of | _‘a_" 3\":
the project site. .%' {i
. " o
p JO The specific land Survey Nos., where such formations exist pertain to the following '
Survey Nos. i.e., 327/1, 327/2, 327/3, 325/2 and 325/1" totally admeasuring about 18,325 S
2 4 :
sq. meters. The copies of Form 1 & X1V and Site Plans of these survey numbers are enclosed _._5_ i
\\/ herewith for ready reference. (5 el - -
\\ N Da utv CJ' ectc .
*Survey No.325/1 presently owned by the Director/Promoter (Mr. Kairus S. Dadachanji} of the Company. E i
JVEVAX BIOLOGICS PRIVATE LIMITED Page 1 of 2

N: U24290MH2021PTC373037 -
sgistered Office: 72-73, 7th Floor, Plot 215, Free Press House, Free Press Journal Marg, Nariman Point, Mumbai, Maharashtra, 400021- India.

il.(Office): (022) 35200800 Email: info@sovevaxbio.com Website: w.w.w.sovevaxbiologics.com
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BIOLOGICS
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We undertake to comply with all safety measures, precautionary directives, and C
mandates that may be issued by your esteemed office to ensure the safe execution of the

controlled blasting operations.

We assure you of our full cooperation and readiness to provide any additional

information, documents, or clarifications required to process this request.

We kindly request your good office to grant us the requisite permission at the earliest to

facilitate the smooth development of the project site for industrial purposes.

We kindly request your favourable response and grant of the requisite permission.
Thanking you,

Sincerely,

For, SOVEVAX BIOLOGICS PRIVATE LIMITED
Authorised Signatory

Sl

Rajendra G. Navale
DGM - Projects

Mob.: +91 90 999 866 04

Encl.: As above £ foxmé

P Bty Golisaior
{ ollectorate, D=n
CERTIFIED COPY

JVEVAX BIOLOGICS PRIVATE LIMITED Page 2 of 2

N: U24290MH2021PTC373037

sgistered Office: 72-73, 7th Floor, Plot 215, Free Press House, Free Press Journal Marg, Nariman Point, Mumbai, Maharashtra, 400021- India
1I.(Office): (022) 35200800 Email: info@sovevaxbio.com Website: w.w.w.sovevaxbiologics.com




132 - 2
\17

FORM 6
[See rules 154(5)]

Application for grant of licence to possess explosives for own use

I hereby apply for a licence to possess explosives as mentioned below for amy own use
for removal of tree stumps/levelling of ground/digging of uew well/deepening of existing

well/The purpose of 7 imwssssma . certificate
No.......... saresssiienn dated....... vreeensnffOMuciiiiniiiinnennn... 28 required under sub-rule (8)

of Rule 155 of the Explosives Rules, 1983 is also enclosed.

Replics 1o be given in this column

-------------------------------

Name of the applicant

Age of the applicant

Residential address of the applicant
Location of the premises shall be used

--------------------------------

Suseey. 03331
RIem Podte. DeAeniaY)

SurveyNo.  SReey me.. 334 /1,300, 30/3
Address 325]2.2. 3251 ).,. phicafore. sacrey

PWON -

---------------------------------

Mode of storage
Location of the premises where the explosives shall stored ...~ AL ...
Quantity of explosives proposedtobe stored L.iieiiiiiiiiieeeeeeeeeee,
(1) Gun powder — _ it v,

(ii) Nitrate Mixture (A 560 KY
(iii)  Nitro-compound 13 cod K¢ }b:,\' .......... W
(iv)  Safety Fuse S -7 SO O | —
(v) Electric Detonators g0 0> ... | T, [
(vi)  Ordinary Detonators —~ .. S
8. Particulars of the licence obtained by theapplicant  ........coovnieeeiieneeiiiinns,

during last two y ears T R i i ase
(a) Has the applicant been convicted under any law or  Ves No\—

ordered to execute a bond under Chapter VIIIof Code  .....oooovivuiiiniiiinniini il
of Criminal Procedure, 1973, during the last ten years? ... .....cccoevviniiiveiiiini)
(b) If yes, give details
9.(a) Particulars of licence held by the applicantunder ...
Explosives Act, 1884, during the last 10 years Yes No
(b) Was any licence cancelled/not renewed? . T

(c) If yes, give details T e
10. Any otlhcr inforination S S

N o

[ certify that the information given by me above is correct. ' . :
For SOVEVAX RIOLOGICS PYT. 170,

Signature of the applicant 2
- Date of application s A Al ik
Note.—(1) The applicant should attach site plan and coustruction r.fsn of the pmn.gegﬁ, v

explosive shall be stored.
(2)Delete whichever is not applicable.

CERTIFIED copPg
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FORM NO. 1 & XIV c/22
Page lofl
Name of Field VAGHEYU VILLAGE  Bhimpore
S. No.: 327 Taluka Taluka
SubDn.No. 1 DAMAN Daman
Cultivable area Ha. Ars. Name of Occupant K Mut. No. o
No. tenant
(a) Dry Crop 00-39-75 | Sovevax Biologics Private Limited 257
(b) Garden 00-00 2056
(c) Rice 00-00 2494
250000663
(i) New Rice 00-00 250000750
(ii) 00-00 250000762
(iii) 00-00
Total Cultivable area 00-39-75
Il Un-cultivable area
(a) Class 00-00
(b) Class 00-00
Total Un-cultivable area 00-00
Grand Total
00-39-75

Other Rights
Name of the person holding right and nature of rights

Remarks

2494-divided as per Partition Order Dt. 24/06/2010 ef Hon’ble Dy. Collector

Details of cropped area

Year Name of | Mode | Season | Name | Irrigated Unirrigated Land not available | Source of [ Remarks
the Ha. Ar. Ha. Ar. for cultivation irrigation
Cultivator Crop Nature | Area
Ha. Ar.
2023-2024 | -- - - N.A. 00-39-75 | - N.A.
Land
Copy from Original
RECOVERED THE AMOUNT OF
COPYING FEES : Rs. 5/- SD/-

APER FEES
TOTAL

:Rs. -f-
:Rs. 5/-

Invoice No. : 10015012024081600045

Dt.

: 16-08-2024 15:33:49

TALATHI: SHITALBEN
BHIMPORE(CT) SAZA

For Fetching this Document on Digilocker use Following Information
Barcode number : “130045128” and Mobile Number : “9909991880"

Far Authenticity Verification of this Document.

Scan QR or Enter Barcode at hngs:udaman.nir_.mfsug-‘.rnven& or

Visit https://daman.nic.in/sugamverify ?sv=130045128

SD/-

[NIC Logo]

QR | [BAR CODE]
Code 130045!.23

Bears stamp of CERTIFIED COPY

SD/-

Bears stamp of
Deputy Collector
Collectorate, Daman
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FORM NO. 1 & XIV ;Z;L

WM, Al A, LA VY Page 10f 1
Name of field 3y VILLAGE  qflaniiz
Bid3 o A A, A,
§.No.: ; 327 Taluka Algst
: DAMAN EHRL
SubDnNo. 1 s
Khata Name of the
Cultivable area Ha. Ars. Name of occupant Nio. Mut. No. tanent
Az dlus Aagn d wR SHOTEIR -lIH AL A, Bk ARlUAuL] A
(a)Dry Crop NEE! 14l widz [ 450
ki — alicleis ot widdz [& s
2454
b)Garden
fq))opw 00-00 250000663
. 250000750
c)Rice
E&]]&tu;l 00-00 250000762
(W) 00-00
(i 00-00
Total Cultivable Area
54 aws fga 00-39-75
Il Un-cultivable Area
(Bt HgieL ol 00-00
(a)Class (a)di(xt)
(b)Class (b)asl(s) 00-00
TotalUncultivable Area
53 B vigieL ol 00-00
"Grand Total
54 ”“-i”l 00-39-75
Other Rights §dz s
Name of Person holding rights and nalure of rights:
B2 hh U1 52412 o AL AL Wb AL Us12
Remarks
2494-1 3 & el Wl |, AL24/06/2010 Howot (G241 LLsA] il
Details of Cropped Area _
Year Name of the Mode |Season |Name Irrigated Unirrigated Land not Available for Source Remarks
al Cultivator ild Hian of Crop BLOLL4A st sl | culivation™l R Al anll g @l
S . - Area moeu | rigation
WA A Uiy o AH t‘ﬂ- Ars, R Malure o s -
o i . ¥, WSl . w3, usl2
2023-2024 | = . - N.A 00-39-75 |- N. A.
Land
wUe, Gy ol Ase 53l
Tfir aeme g
RECOVERED THE AMOUNT OF
Tt [ | COPYING FEES : Rs.5/- 4‘)‘,}'
YT 4o / PAPER FEES  : Rs, -/- THIE H/ Invoice No. : 10015012024081600043 ;
T | TOTAL : Bs.5/- f2./ot : 16-08-2024 15:33:49 ‘ﬁfﬁ?&ﬁﬁf@#ﬁ

For Fetching this Document on DigiLocker use Following Information

Barcode Number

: "130045128" and Mobile Number :

For Authenticity Verification of this Document,
Scan QR or Enter Barcode at https://daman.nic.in/sugamverify or
Visit https://daman.nic.in/sugamverify?sv=130045128

"9909991880"

iy

¥

E’:} i
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A2

Form AE-12
(See rule 113 of the Explosives Rules, 2008)
Form of application for grant of no objection certificate under the Explosives Rules, 2008

To - De/z»? Cotleelyi C Gan, /(704 _

( Designation ard address of the no objection certificate issuing authority)
Sub : Application for grant of no objection certificate under the Explosives Rules, 2008

I, MR. RAJENDRA G. NAVALE, on behalf of SOVEVAX BIOLOGICS
PRIVATE LIMITED apply for no objection certificate under the Explosives Rules, 2008
required for grant of licence for the following purpose.

1. Purpose: (Write the purpose corresponding to particular article as per Schedule 1V, Part 1)

Use the explosives i.e.. Nitrate Mixture, Nitro compound and Electric Detonators for controlled breaking
of rocky and hilly formations areas of the project site of the Company., which cannot be removed using

conventional construction equipment for the purpose of land levelling of the project site situated at Vill.
Bhimpore, Nani Daman, Daman-3962 10.

2. (a) Name in which no objection certificate and licence is required (see notes below):
SOVEVAX BIOLOGICS PRIVATE LIMITED

t)Age-

(c) Postal address: SURVEY NO. 332/1, BHIMPORE, DISTRICT DAMAN, PIN CODE - 396210, INDIA

Police Station: Kadaiya Coastal Police Station Railway Station/ Steamer' Ghat; Not applicable

Phone: +91 990 999 1880 E-mail jagdish.surti@ kairishinnotech.com Fax

3. Situation of the premises: The proposed premises are situated at the following address:
Survey Nos. 327/1, 327/2, 327/3, 325/2 & 325/1, District Daman, PIN Code - 396210, India

Police Station: Kadaiva Coastal Police Station Railway Station/ Steamer' Ghat: Not applicable
Phone: +91 990 999 1880 E-mail jagdish.surti@ kairishinnotech.com Fax .......... ML o oo

4. Quantity of Explosives proposed to be manufactured/possessed for the purpose stated at
serial no. 1 above :

Name and Class Division if Quantity
Description any
_ at any one time In one month
i Nitrate Mixture 17,500 Kg.
ii.. | Nitro Compound 17,500 Kg.
iii | Electric 600 Nos.
Detonators

CERTIFIED COPY
M I ey = W.E;TEJ -;::;:I'gi

*‘.i?.’Di..ﬂﬁKﬂj/Z g

%\Vg F gty Collador
b

{ Collectorate, Daman

i e =
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5. Details of site where explosives will be used and distance of site of use
from the storage premises (in case of licence for use)

Site address of use of explosives: Survey Nos. 327/1, 327/2, 327/3,
325/2 & 325/1, District Daman,
PIN Code - 396210, India

Distance of site of use from the storage premises: Apprx. 500 mtrs.

6. Details of explosives road van which will be used for transportation of explosives (in case of
no objection certificate for road van)

7. Additional information:

i) I or We have not been convicted under any offence or ordered to execute bond under
Chapter VILI of Code of Criminal Procedure, 1973, during the last 10 years ( If yes, please
give details). : Not Applicable

ii) Particulars of other licenses: I / We possess under Explosives Act, 1884
(Note: Please write the licence no(s), if any) : Not Applicable

iii) I/ We have obtained approval as required under rule 101 from the competent authority:
(Note: Please enclose the approval letter, approved drawing(s), other enclosures, if any): NIL

iv) Any other relevant information: NIL

I/We hereby certify that the above particulars given by me/us are correct, nothing therein has been
concealed and there is no title dispute pertaining to the site of the proposed premises.

Therefore, no objection certificate may be granted to me /us as per rule 103 ofthe Explosives
Rules, 2008 in format specified in Part 2 of Schedule V of the Explosives Rules, 2008.

[/We enclose the following documents:

Signature of applicant ....... M2 e

(Authorised person in case ofa Company)

Full Name: RAJENDRA G. NAVALE

Address: S.No.: 332/1, Coastal Highway,
Vill. Bhimpore, Daman

Date: 06-03-2025

CERTIFIED COPY

Notes:

Please see the rule for the purpose and documents to be enclosed

(1) Incase where application is made by a person other than an individual, the names and addresses of
the occupier as per rule 2 and directors or partners or members, as the case may be, and specimen
signatures of authorised person to be attached.

(2) Passport size photographs of the occupier to be attached.

(3) Any change in the above information should be immediately communicated to the licensing authority
and authority renewing the licence.

(4) Proof of the status of the company to be attached.

(5) Age to be given in case the applicant is an individual.

Statutory Warning: Mishandling and misuse of explosives shall constitute serious criminal offence under the law,

eiX ty Co.lec.aor
L Collectorate, Daman

R
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LANSLATED COPY

FORM NO. 1 & XIV Cc/21
Page lofl
Name of Field VAGHEYU VILLAGE  Bhimpore
S. No.: 327 Taluka Taluka
SubDn.No. 2 DAMAN Daman
f
Cultivable area Ha. Ars. Name of Occupant shgta Mut. No. Natho s
No. tenant
(a) Dry Crop 00-38-75 | Sovevax Biologics Private Limited 257
(b) Garden 00-00 2056
(c) Rice 00-00 2494
250000663
(i) New Rice 00-00 250000750
{ii) 00-00 250000762
(iii) 00-00
Total Cultivable area 00-35-75
Il Un-cultivable area
(a) Class 00-00
(b) Class 00-00
Total Un-cultivable area 00-00
Grand Total
00-39-75
Other Rights
Name of the person holding right and nature of rights
Remarks
2494-divided as per Partition Order Dt. 24/06/2010 of Hon'ble Dy. Collector
Details of cropped area
Year Name of [ Mode | Season | Name | Irrigated Unirrigated Land not available | Source of | Remarks
the of Ha. Ar. Ha. Ar. for cultivation irrigation
Cultivator Crop Nature | Area
Ha. Ar.
2023-2024 | -- - - N.A. 00-39-75 | - N.A.
Land
Copy from Original
RECOVERED THE AMOUNT OF
COPYING FEES : Rs. 5/- SD/-
APER FEES :Rs. -/- Invoice No. : 10015012024081600045 TALATHI: SHITALBEN
TOTAL : Rs. 5/- Dt. : 16-08-2024 15:33:54 BHIMPORE(CT) SAZA

For Fetching this Document on DigiLocker use Following Information
Barcode number : “130045129" and Mobile Number : “9909991880"

For Authenticity Verification of this Document.
Scan QR or Enter Barcode at hitps: n.nic.in/sugamverify or
Visit https://daman.nic.in/sugamverify ?sv=130045129

SD/-

Bears stamp of
Deputy Collector
Collectorate, Daman

SD/-

[NIC Logo]

Qar
Code

[BAR CODE]
130045129

Bears stamp of CERTIFIED COPY




138 FORM NO. 1 & XIV Q-Qé 5%

A, AL QA 1Y Page 1of 1
Name of field oy VILLAGE iz
AR o A4 LU, AU P
S.No.: ,; 327 Taluka Algsi
. DAMAN EHEL
SubDnNo. 2
: Khata Name of the
Cultivable area Ha. Ars. Name of occupant NG. Mut. No. T
CICLERCICERTEE U] d. 2R SOLOFELR M Al 5 -, i At
e ~ ~ = 257
(a)Dry Crop oG5> EIEEN
mgwgm ShaR sy ouaidilersy nidd2 Soee
2494
b)Garden
Eq,)mw 00-00 250000663
. 250000750
(c)Rice
(=)suidl 00-00 250000762
(i)Adl gl 00-00
iy 00-00
(i 00-00
Total Cultivable Area
34 Qs A 00-39-75
Il Un-cultivable Area
(et ‘:LSLQl ol 00-00
(a)Class (a)adi(x1)
(b)Class (b)adi{st) 00-00
TotalUncultivable Area
gt (Bl e on{ld 00-00
Grand Total
54 gl 00-39-75
Other Rights £dz st
Name of Person holding rights and nature of rights:
B2 sy HIZ SR o AL ABL s AL UsR
Remarks ]
2494-73.58. sl wlu- §.AL24/06/2010 Yool (G340 wisami 2w
Details of Cropped Area
Year Name of the Mode |[Season Name Irrigated Unirrigated Land not Available for Source Remarks
al Cultivator dld Hlun of Crop oA s sudl | culivationidl B Al sall+ =N EIETl
o ; Area mazol | migation
"'L!.'ll%j - s '-3 AH ;a. ‘:r; Ha. Ars. Nature Ha. Ars, Gl At
3 I W52 G, Ty
Rl | ’ S : N.A 00-39-75 |- N. A.
Land
viAd Gur ol Asa 54 Ny
1]
0
aftr gz g e
RECOVERED THE AMOUNT OF gj
FIdY 4[#F / COPYING FEES : Rs.5/-
T 9% / PAPERFEES  : Rs. -/ g  / Invoice No. : 10015012024081600045 a
TALATHI : SHITALBEN [
T / TOTAL : Rs.5/- . /ot : 16-08-2024 15:33:54 BHIMPORE(CT) SAZA o
18]
For Fetching this Document on DigiLocker use Following Information i :‘"
Barcode Number : "130045129" and Mobile Number : "9909991880" ERSEE M. i
For Authenticity Verification of this Document. “” Il "l”“l “ | ml ll“ “| Bm
Scan QR or Enter Barcode at https://daman.nic.in/sugamverify or 130045129 ad
168

Visit https://daman.nic.in/sugamverify?sv=13004512

A :
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RANSLATED COPY
FORM NO. 1 & XIV C/20
Page lof1
Name of Field VAGHEYU VILLAGE  Bhimpore
S. No. : 327 Taluka Taluka
SubDn.No. 3 DAMAN Daman
Cultivable area Ha. Ars. Name of Occupant ¥iona Mut. No.. N ok S
No. tenant
(a) Dry Crop 00-39-75 | Sovevax Biologics Private Limited 257
(b) Garden 00-00 2056
(c) Rice 00-00 2494
250000663
(i) New Rice 00-00 250000750
(i) 00-00 250000762
(iii) 00-00
Total Cultivable area 00-39-75
Il Un-cultivable area
(a) Class 00-00
(b) Class 00-00
Total Un-cultivable area 00-00
Grand Total
00-39-75
Other Rights
Name of the person holding right and nature of rights
Remarks
2494-divided as per Partition Order Dt. 24/06/2010 of Hon'ble Dy. Collector
Details of cropped area
Year Name of | Mode | Season | Name | Irrigated Unirrigated | Land not available | Source of | Remarks
the Ha. Ar. Ha. Ar. for cultivation irrigation
Cultivator Crop Nature | Area
Ha, Ar.
2023-2024 | - - - N.A. 00-39-75 | -- N.A.
Land

Copy from Original

RECOVERED THE AMOUNT OF

COPYING FEES : Rs. 5/-
APER FEES  :Rs. -/-
TOTAL :Rs. 5/-

Invoice No. : 10015012024081600045

o=

: 16-08-2024 15:33:58

SD/-

TALATHI: SHITALBEN
BHIMPORE(CT) SAZA

For Fetching this Document on DigiLocker use Following Information
Barcode number : “130045130” and Mobile Number : “9909991880"

For Authenticity Verification of this Document.

Scan QR or Enter Barcode at h

2//daman.nic in/’

Visit https://daman.nic.in/sugamverify 25v=130045130

mverify or

SD/-

Bears stamp of
Deputy Collector
Collectorate, Daman

[NIC Logo)
QR [BAR CODE]
Code |130045130

SD/-

Bears stamp of CERTIFIED COPY

139



140

FORM NO. 1 & XIV

AY

o\

U, “A¥el L UL ud LY Page 1of 1
Name of field  qzy VILLAGE sz
ViR o M ALM, AH =
S.No.: 4 327 Taluka GUSE])
; DAMAN EHEL
SubDnNo. 3 g
: Khata Name of the
Cultivable area Ha. Ars. Name of occupant No. | Mut No. tSnent
CICRERIUER P E | d. R SOio¥EIRe] Y GEs 3. L AP At
(a)Dry Crop A5 owidiBysy WAz RASS a4
G 00-39-75 il s 2056
2494
b)Garden
((M)JWW 00-00 250000663
; 250000750
c)Rice
{(ar))mil 00-00 250000762
(i)-tell 213l 00-00
@i 00-00
(if) 00-00
Total Cultivable Area
9 Al Ry 00-39-75
1 Un-cultivable Area
Bt w1 sl 00-00
(a)Class (a)adi(2y)
(b)Class (b)asi(st) 00-00
TotalUncultivable Area
54 Bt g ol 00-00
Grand Total
g A 00-39-75
Other Rights §d2 «ss
Name of Person holding rights and nature of rights:
i sk HIZRL 531 o ABL AL ¢sS Al KR
Remarks
24941358 2l Wl §.dL24/06/2010 Yovot [0 WS 2=t
Details of Cropped Area
Year Name of the Mode [Season  |[Name Irrigated Unirrigated Land not Available for Source Remarks
ai Cultivator 4 Han of Crop B{9LA i pufl | culivationVidl B Al andl4 A &l
g ) . Area Foa irrigation
iR AR Mg 4 A Ta' ZZ' Ha. Ars. Nature Ha.  Ars. Frans -1
e Y SR G W
<0220 | SR : N.A 00-39-75 |- N. A.
Land
Y Gu2 ol sa 43l
afty auwE g5
RECOVERED THE AMOUNT OF
Tt 477 / COPYING FEES ¢ Rs.5/- a’v")J
9T 9[eF | PAPERFEES  : Rs. +/- T ¥ / Invoice No. : 10015012024081600045 /
TALATHI : SHITALBEN
T/ TOTAL : Rs.5/- .ot + 16-08-2024 15:33:58 BHIMPORE(CT) SAZA
For Fetching this Document on DigiLocker use Fellowing Information T,
Barcode Number : “130045130" and Mobile Number : "9909991880" %—_é%'—% Fiminen

For Authenticity Verification of this Document,
Scan QR or Enter Barcode at https://daman.nic.in/sugamverify or

Visit https://daman.nic.in/sugamverify?sv=130045130

A
A

IR

130045130

T

CERTIFIED ‘COBY
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ATED COPY

FORM NO. 1 & XIV C/19
Page lofl
Name of Field DEVDUNGRI VILLAGE  Bhimpore
S. No. : 325 Taluka Taluka
Sub Dn. No. 2 DAMAN Daman
Cultivable area Ha. Ars. Name of Occupant Fhata Mut. No. Kafe ST
No. tenant
(a) Dry Crop 00-36 Sovevax Biologics Private Limited 19
(b) Garden 00-00 1086
(c) Rice 00-00 2575
250000043
(i) New Rice 00-00 250000663
(i) 00-00 250000750
(iii) 00-00 250000762
Total Cultivable area 00-36
Il Un-cultivable area
(a) Class 00-00
(b) Class 00-00
Total Un-cultivable area 00-00
Grand Total
00-36
Other Rights
Name of the person holding right and nature of rights
Remarks
2575-Through Varsai 30/06/2011, through Varsai Dt. 05/07/2003
Details of cropped area
Year Name of | Mode | Season | Name | Irrigated Unirrigated Land not available | Source of [ Remarks
the of Ha. Ar. Ha. Ar. for cultivation irrigation
Cultivator Crop Nature | Area
Ha. Ar.
2023-2024 | -- - - - N.A. 00-36 = N.A.
Land
Copy from Original
RECOVERED THE AMOUNT OF
COPYING FEES : Rs, 5/- SD/-

APER FEES
TOTAL

: Rs. -/-
:Rs. 5/-

Invoice No. : 10015012024081600045

Dt.

TALATHI: SHITALBEN

: 16-08-2024 15:34:20 BHIMPORE(CT) SAZA

For Fetching this Document on DigiLocker use Following Information
Barcode number : “130045135” and Mobile Number ; “9909991880"

For Authenticity Verification of this Document.

Scan QR or Enter Barcode at https://daman.nic.in/sugamverify or
Visit https://daman.nic.in/sugamverify ?sv=130045135

[NIC Logo]

QR | [BAR CODE]
Code [130045135

SD/-

sD/-

Bears stamp of
Deputy Collector
Collectorate, Daman

Bears stamp of CERTIFIED COPY
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FORM NO. 1 & XIV 3/0

WA

oy, ALl 4 ud 1Y Page 1of 1
Name of field  3qd] VILLAGE  aflapiiz
BldR o d1d M, UM .
S.No.: 4 325 Taluka Algsl
g DAMAN EHEL
SubDnNo. 2 g
- Khata Name of the
Cultivable area Ha. Ars. Name of occupant Sl Mut. No. et
QUAAR Qs Ay . wE, OUTYELRe] AIH i %, - aAgiBue
a)Dry Crop lidids Nl "PACIEE 19
Euimm o iddsy outialifeysu WSaz (@RS g
2575
b)Garden
§,,{,’WH 00-00 250000043
; 250000663
¢)Rice
Es)gm!il 00-00 250000750
250000762
(i)'lﬂ wudl 00-00
(i) 00-00
(i) 00-00
Total Cultivable Area
54 A A 00-36
Il Un-cultivable Area
(Bt vigia el 00-00
(a)Class (a)ad(»1)
(b)Class (b)adl{s) 00-00
TotalUncultivable Area
58 B s ol 00-00
Grand Total
54 Bagn 00-36
Other Rights 42 uss
Name of Person holding rights and nature of rights:
SA2 (ihs UL 5212 o AL AL yas AL iR
Remarks
2575-aRaudl 30/06/2011, arzudl AL05/07/2003
Details of Cropped Area
Year Name of the Mode [Season |Name Irrigated Unirrigated | Land not Available for Source Remarks
al Cultivator dld i of Crop aeiiel saud pufl | cultivationVldl R Al sall+ ak il
= : A Area #ssu irrigation
AR AN Uis o A :'a' Arf' Ha. Ars. Nature Ha.  Ars. Braus -
s 4, wi IETE] 4. i Wi
AR |, ’ e . N.A 00-36 |- N. A.
) Land
wUA GuR Al A5 53l
T FTmE g

RECOVERED THE AMOUNT OF
T 4[FF / COPYING FEES : Rs.5/-
UYT ¢[7F / PAPER FEES ! Rs. -/
T / TOTAL : Rs.5/-

Ttz &/ Invoice No. : 10015012024081600045

f=./ou

: 16-08-2024 15:34:20

"

TALATHI : SHITALBEN

BHIMPORE(CT) SAZA

For Fetching this Document on DigiLocker use Following Information
Barcode Number : "130045135" and Mobile Number : "9909991880"

For Authenticity Verification of this Document.

Scan QR or Enter Barcode at https://daman.nic.in/sugamverify or

Visit https://daman.nic.in/sugamverify?sv=13004513




4

APER FEES
TOTAL

:Rs. -/-
:Rs. 5/-

Invoice No. ; 10015012024081000017

Dt.

: 12-08-2024 10:49:33

FORM NO. 1 & XIV C/18
Page lofl
Name of Field DEVDUNGRI VILLAGE = Bhimpore
S. No. : 325 Taluka Taluka
Sub Dn.No. 1 DAMAN Daman
Cultivable area Ha. Ars. Name of Occupant khatn Mut. No. Yanmar
No. tenant
(a) Dry Crop 00-28 00-14 Kairus Shavak Dadachandji 545
(b) Garden 00-00 Rishad Cyrus Dadachandiji 2556
(c) Rice 00-00 250000696
250000734
(i) New Rice 00-00 250000776
(ii) 00-00
(iii) 00-00
Total Cultivable area 00-28
Il Un-cultivable area
(a) Class 00-00
(b) Class 00-00
Total Un-cultivable area 00-00
Grand Total
00-00-28
Other Rights
Name of the person holding right and nature of rights
Remarks
2556 — through Varsai Dt, 18/04/2011, Mutation carried out due to Inheritance rights Dt. 05/12/1995
Details of cropped area
Year Name of | Mode | Season | Name | Irrigated Unirrigated Land not available | Source of | Remarks
the of Ha. Ar. Ha. Ar. for cultivation irrigation
Cultivator Crop Nature | Area
Ha. Ar.
2022-2023 | -- % -- - Barren 00-28 -
Copy from Original
RECOVERED THE AMOUNT OF
COPYING FEES : Rs. 5/- SD/-

TALATHI: SHITALBEN
BHIMPORE(CT) SAZA

For Fetching this Document on DigilLocker use Following Information
Barcode number : “130044759” and Mobile Number : “9909991880"

Far Authenticity Verification of this Document.

Scan QR or Enter Barcode at https://damadn.nic.in/sugamverify or

amverify Jsv=

Visit https://daman.nic.in

SD/-
Bears stamp of CERTIFIED COPY

[NIC Logo]
QR [BAR CODE]
Code |13004759
SD/-

Beras stamp of
Deputy Collector
Collectorate. Daman
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FORM NO. 1 & X1V

A

b\\%

W, Ayl 4. 1 ud 1Y Page 1of 1
b_&ame of field tagidl VILETAGE allaiiz
VAR «f W AL UM
S.No.: 4 325 Taluka sl
= EHRL
Sub DnNo. 1 BAMAN ¢
P Khata Name of the
Cultivable area Ha. Ars. Name of occupant No. Mut. No. Bt
alddz Ay Ry d. R 501G7ELR, Al i) i, AR A
(a)Dry Crop 00-14 3% i 545
oy 00-28 5391 WS &lEL"?-l%@ 2556
(b)Garden (Rue Lo eleluio 250000696
P 00-00 250000734
. 250000776
(c)Rice .
(s Sl
(i)l 2aidl 00-00
(i 00-00
(i) 00-00
Total Cultivable Area
EERCIREREEL 00-28
11 Un-cultivable Area
(Bt vigwet a3l 00-00
(a)Class (a)wl(21)
(b)Class (b)asi(st) 00-00
TotalUncultivable Area
56 et vl oyl 00-00
Grand Total
54 Rl 00-28
Other Rights 6dz g%
Name of Person holding rights and nature of rights:
12 Uk HIZEL SRR A A AU 55 DL UL
Remarks 1
2558-atdl AL18/04/2011, Az wsh onfld il 58l §2512 541 4105/12/1995
Details of Cropped Area
Year Name of the Mode |Season Name Irrigated Unirrigated Land not Available for Source Remarks
ai Cultivator H EERTY of Crop 643114, myralae 2l cultivationWdl Giay Al enild f}f‘ . a3
e , Area mea | Imgation
Vgl A Uik o Aln ;“- ‘:z e A Nature Ha Ak Bt -t
' [ W W52 0. W wi
ks A : U2 00-28 |-
U Gu ol Aset 5340
afr I g
RECOVERED THE AMOUNT OF
FIT 97 / COPYING FEES : Rs.5/- w‘)"r
oYY 9% ) PAPER FEES  : Rs. o/ THE H / Invoice No, : 10015012024081000017 {

TALATHI : SHITALBEN

FHHF / TOTAL : Rs.5/- fa'. /DL : 12-08-2024 10:49:33 BHIMPORE(CT) SAZA

For Fetching this Document on DigiLocker use Following Information
Barcode Number : "130044759" and Mobile Number : "0909991880"

For Authenticity Verification of this Document.
Scan QR or Enter Barcode at https://daman.nic.in/sugamverify or
Visit hitps://daman,nic.in/sugamverify?sv=130044759

475‘?

—
%t”ﬁ @@@g}@, B

‘\iv 1
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CERTIFIED COPY




U. T. ADMINISTRATION OF

DADRA AND NAGAR HAVELI & DAMAN AND DIU

OFFICE OF THE ENQUIRY OFFICER, CITY SURVEY, DAMAN.
E-Mail : eocs-dmn-dd@nic.in

Sr.No. [ya | ~ SITE PLAN

SITE PLAN SHOWING LAND BEARING SURVEY No. 327/
OF VILLAGE : BHIMPORE OF DAMAN DISTRICT ENTERED IN THE
NAME AS UNDER AS PER R/R NAKAL DATED: 16/08/2024

T R

iwsunvev No. | AREA l NAME OF OCCUPANT i

3271 0.39.75 SOVEVAX BIOLOGICS PVT.LTD

o0
‘/./-
.-/;(
g d
-ﬁ\ P
.l e
Q &
AR
<
S
;o .
[\ 68 / v
Do \nge & (PREMJI MAIVANA)
- ENQUIRY OFFICER
/ CITY SURVEY DAMAN
ws .-'.b- o R -v-.".‘*".',“:i-' 4.\,“
PREPARED BY
(D. A. PATEL)
N FIELD SURVEYOR(S.T.C.) CH' KED BY
FeesofRs. _ 234p/- {
\ / Recovered vide % 0““_@5
i T.R.5 No.: o e v el
Dated. 1Ll s _LE/’_“_ {(M.M. VANKAR)
| oA ) o survevon

SCALE 1:1000

B 7T Y-St A
| . Usputy Coliector J//Q—A ERTIFIE
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ﬁ.} U. T. ADMINISTRATION OF @

&'E:"" DADRA AND NAGAR HAVEL! & DAMAN AND DIU

i " OFFICE OF THE ENQUIRY OFFICER, CITY SURVEY, DAMAN. i
E-Mail : eocs-dmn-dd@nic.in

Sr.No. (1> §7¢ SITE PLAN

SITE PLAN SHOWING LAND BEARING SURVEY No. 327/2
OF VILLAGE : BHIMPORE OF DAMAN DISTRICT ENTERED IN THE
NAME AS UNDER AS PER R/R NAKAL DATED: 16/08/2024

lr AHRVEY Bg. ABEA [ NAME OF OCCUPANT T ey
32712 0.39.75 SOVEVAX BIOLOGICS PVT.LTD
/
/o™ 9
/}’ quj*’ i
/ s
£ /

///
P
/ .ol
W© - (PREMJEMAKVANA)
" 0k J S ENQUIRY.OFFICER
%V / L CITYSURVEY DAMAN

\{ PREPARED BY g
\ i .

N Eals,

(D. A. PATEL)
N FIELD SURVEYOR(S.T.C.) ;-H%KED o
vl FeesofRs. 7 1 9o/~ " [ ]
/ Recovered vide L """“e:._f’:__
T.RS5No.: £ e F :2 . By
] Dated. K/ K AR, RIVIAR)

FIELD SURVEYOR

SCALE 1:1000

CERTIFIED C

AN



£ U. T. ADMINISTRATION OF

DADRA AND NAGAR HAVELI & DAMAN AND DIU

damun
%‘J& OFFICE OF THE ENQUIRY OFFICER, CITY SURVEY, DAMAN.
E-Mail : eocs-dmn-dd@nic.in

sr. No. (1557 SITE PLAN

SITE PLAN SHOWING LAND BEARING SURVEY No. 327/3
OF VILLAGE : BHIMPORE OF DAMAN DISTRICT ENTERED IN THE
NAME AS UNDER AS PER R/R NAKAL DATED: 16/08/2024

I AREA NAME OF OCCUPANT

[ SURVEY No
) SOVEVAX BIOLOGICS PVT.LTD

32713 0.39.75

7
f'f
o0
5" qab (PREMJI MAKVANA)
NG A ENQUIRY’ OFFICER
cmrsuavsv DAMAN
PREPARED BY
7
(D. A. PATEL)
N FIELD SURVEYOR(S.7.C.)

/ FeesofRs. _ "2 o/~ ™\

Recovered vide | ‘ .

T.R5No.: G ow=S , e . Jefuty Collector

Dated. _ [Z[ 5 ) (M.M. VANKAR) -ollectorate, Dam:
/ FIELD SURVEYOR e =

SCALE 1:1000

pa

CERTIFIED COPY
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6

U. T. ADMINISTRATION OF { aﬁ ) C’\

DADRA AND NAGAR HAVEL! & DAMAN AND DIU H

OFFICE OF THE ENQUIRY OFFICER, CITY SURVEY, DAMAN. —
E-Mail : eocs-dmn-dd@nic.in
Sr. No. {12 SITE PLAN
SITE PLAN SHOWING LAND BEARING SURVEY No, 3252
OF VILLAGE BHIMPORE OF DAMAN DISTRICT Er:llTERED IN THE
NAME AS UNDER AS PER R/R NAKAL DATED: 16/08
[_ SURVEY No. AREA [ NAME OF OCCUPANT ]
AR BIOLOGICS PYTETD
3925/2 0.36.00 SOVEVAX BIOLOG

(PREMJI MAKVANA)
ENQUIRY DFFICER
CITY. SURVEY DAMAN

B o

PREPARED BY

(D. A. PATEL) a(
NJ FIELD SURVEYOR(S.T.C.) CHECKED BY
- — - |
| Feesof Rs. 2 73 Lo/ ~ ™ L /

Recovered vide
| T.R.5No. _____1,(00 o35

koated. I ESRTE I

=

SCALE 1:1000

i2zouty Collect

3 B - ~F MAa
Coliectorate, Dai

(M.M. VANKAR)
F RVEYOR e o TP RS
OSSRV ERTIFIED COPRY

M
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U. T. ADMINISTRATION OF { : i
DADRA AND NAGAR HAVEL|l & DAMAN AND DIU \
OFFICE OF THE ENQUIRY OFFICER, CITY SURVEY, DAMAN e
E-Mail : eocs-dmn-dd@nic.in
Ty 'J 3 e e S
Sr. No. .= SITE PLAN
SITE PLAN SHOWING LAND BEARING SURVEY No. 325/1
OF VILLAGE : PORE  Of DAMAN DISTRICT ENTERED IN THE NAME
AS UNDER AS PER R/R NAKAL DATED: 121’03»’2024
| SURVEY No. | AREA NAME OF OCCUPANT |
P i
32501 0.28. .
28.00 KAIRUS SHAVAK DADACHANJI
RISHAD KAIRUS DADACHANUJI
)\
5
§ X
(g o)
Q)
Yy g
la
% I
39
S
(PREMJI MAKVANA)
: ENQUIRY OFFICER
; CITY SURVEY DAMAN
PREPARED BY
o g/
| (D. A PAfI;L)
N FIELD SURVEYOR(S.T.C.) C”ﬂm BY
/ Fees of Rs. [1el - "::\
Recavered vide fﬁﬁ EZ,
| T.R5No: o a0 e N i ot
lf Dated. { i a[ s J VANKAR) | v *t ﬁ\:_’?li: g {
V B = e — FIELD SURVEYOR {  olectorate, Uari __
SCALE 1:1000 CER g‘t] r'“‘ 1IED (:,, OPlY
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2.2

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
PETROLEUM AND EXPLOSIVES SAFETY ORGANISATION (PESO)
(Formerly Department of Explosives)
9 Floor, Park Paradise,
Vadsar, Vadodara 390012
Tele:2361035
Email:jtcee.vadodara@explosives.gov.in

No.F/WC/GJ/25/224(E35090) Dated: 20.03.2024

10,
AZIZBHAI. D. CHHIPA and SONS,
OPP RAILWAY STATION, MOGRAWADI

Town/Village-VALSAD
Dstt. VALSAD, State, Gujarat, Pincode-396010

Subject: Road Van for the carriage of Explosives Registration No.GJ 15
Z 3634 Licence No.E/WC/C/GJ/25/22/224(E35090) granted in
Form LE-7 of Explosives Rules 2008- Renewal
Sir(s),
Reference to your letter No.109945 dated 22.02.2024, the subject

licence duly renewed upto 31.03.2029 and issued in Form LE-7 of

Explosives Rules, 2008 is forwarded herewith.

For further renewal of licence, please submit the following

documents so as to reach this office on or before 31.03.2029.

e Application in form RE-I duly filled in and signed.




e Licence fees renewable for one to five years, to be submitted
online through e-payment facility available on online application
portal under the explosives Rule, 2008.

e Original licence with approved plan.

e In this connection, please also refer to Rule 112 of Explosives

Rules, 2008.

Please follow following instructions strictly:

1. The records of explosives transported by the licenced Roadvan
shall be maintained in the proforma RE-6 under Part-5 of schedule V
of Explosives Rule, 2008.

7. Please ensue that persons whose antecedents verified by the local
Police shall only be employed with the licenced explosives roadvan
compressor mounded truck as drivers and cleaners. List of such
drivers and cleaner’s alongwith the personal particulars shall be made
available to the local police in advance. The re-verification of such

staff shall also be made at least once in a year in compliance t0 Rule

61(3) of Explosives Rules 2008.

3. Please note that during transportation of explosives, the Roadvan
shall always be attended to by two armed guards. If the consignment
of explosives is likely to pass through sensitive areas notified by

Ministry of Home Affairs, it should be escorted by armed Police

151
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o

escort/guard provided by District Police Administration as required in

Rule 67(7) of Explosives Rules, 2008.

Yours faithfully,

(K.P. SHARMA)
Deputy Chief Controller of Explosives
For Joint Chief Controller of Explosives

Vadodara
Enclosures:

Copy Forwarded to :
1.  District Magistrate, VALSAD (Gujarat) for information.

For Joint Chief Controller of Explosives
Vadodara

NOTE:- This is system generated document does not required

physical signature. Applicant may take printout for their

records.

/TRUE COPY/
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GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
PETROLEUM AND EXPLOSIVES SAFETY ORGANISATION{PLSC)
(Formerly Department of Explosives)
9th Floor, Park Paradise,
Vadsar;, Vadodara 390012
Tele: 2361035
Email: jicee vadodara@explosives,gov.in
No: EAWCIGI28224EIS099)
Dated ; 2000372024

T,
AZIZBHAL D. CHHIPA and SONY,
GPP RAILIKAY STATION  MOGRAWAD!
Town/Viliuge « VALSAD
Dhsit. VAISAD, Stote. Gujurat, Pincode- 196010

Subject:  Hond Van for the carriage of Exploives Registration No (J 15 £ 3634 Licence No.EAWCGI25221(EIS090) granted in Purm Les7 of of Explosives Rules 2008 - Renewal regarding
Sir(s),
Reference 10 your letier No - 109945 dated 220272024, the subject licence duly renewed upiu 317372029 wnd 1ssued in Form LE-7 of Explosics Kudes, 2008 13 forwurded herewith
For further tenewal of licence, please subimit the following documents so s o reach this office on o before 317372029
+ Applicauon in Form RE- 1 duly filled in and signed
* Licence fees renewable for one lo five years, to be submitied online through e-pay facility available on online apphication portal under the Explosives Rules, 2008

* Original licence with upproved plan
= Inthis connection, please also refer to Rule 112 of Explasives Rules, 2008,

Mease follow follawing instructions stricily”

1. The records ol expl poried by the licenced Roadvan shall be mai d inthe p RE-6 under Part § of schedule V of Explosives Rules 2008

2, Please ensure that petsons whose antecedents verified by the local Police shall only be employed with the licenced explosi d T ded tuck as drivers or cleaners. List ol such drivers and
eleaners alongwith the personal particulats shall be made avuilable 1o the loeal police in advance. The re-verification of such stalT shall also be made at least once in a year in complance 1o Rule 61(3) of Explosives
Rules 2008

1 Please note that during iranspuination ol explusives, the Roadvan shall always be antended 1o by two armed guands. Lf the consignment of explosives i likely 10 pass through sensitive arcas notified by Minisiry uf
Home Aftairs, it shuuld be escurted by armed Police escort / guard provided by Distisct Palice Administrattion as requited in Rule 67(7) of Fxplosives Rules 2008,

Enclosures :

Yours Luthfully,

(K. P SHARMA)

Deputy Chiel Coatraller of Explosives
For Joint Chief Controfler of Explasives
Vadodara

Copy Farwarded 1o
1. Distriet Magistrare, VALSAD (Gujarat) for information

For Joun Chicl Controller of Explosives
Vadodara

[t e invlioem Lo 1 gandig sy, foen pod ther debals, please i o web sie e d ero gut ]
Note :- This is system generated document does not require physical signature. Applicant may take printout for their
records.

™~
{ LU

[

i p—_ -ﬂﬁﬁ?j GCE‘JPY
CERTIF J
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mqa&%— 7| LICENCE FORM LE-V

(RremYeas Fram 2008 31 3G 4 & U | 1SRN 1 G4)

(See article no 7 of Part | of Schedule IV of Explosives Ruics, 2008)

sl : wew & fivwies! & aftag ¥ R

Licence to : trunsport explosives in o road van

T FE/ Licence No. : /W C/GHIS224(EIS090)
T PHE TG/ Annual Fee Rs - 2500/

I STRfE TagEr o @t Snh g
Licence is hereby granted to : AZIZBHAL D. CHHIPA and S8ONS (Occupier : AA CHHIPA)
OPP RAILWAY STATION MOGRAWADI,
District-VALSAD, State-Gujarat, Pincode-396010

2 @m@maﬂm / Status of licensee : Partnership Firm
e GE & fafRifal / Particulars of the road van

Uefle0 B/ Registration No. GI 1573634

qH ﬁﬂﬁlﬁ'ﬂﬁﬁf Make and model of vehicle g Mahindra Pickup Max
& (G T9 / Unladen weight - 1640 Kgfs)

TaTT Wi ATIHTH T/ Mukimum laden weight 2520 Kg(s)

aREE 3 fore srgi Rvwies 2 e 2 880 Kg(s)

Maximum quantity of explosives permitted for transport

3R @/ Eingine No, MAIZ B2G AASIK 40727
A §B1/ Chassis No. GI 51K 65515

3 ftsfery ot fdawu Desription of Other Fittings As Per attached drawing.

are & fare JrHe frem e @t oy Quantity of Explosives permitted 1o carcy 880 Ka(s)

ER B ki) vfer PrafefEa Hﬁ'@'ﬂf( il ) F AHIEU B AMRY / The licensed premises shall conforin 1o the following drawing(s):
Rcee kil Drawing No : EAVCAGIR5/224(E35090) ﬁﬂ‘iﬁt dated : 170272006

5. WHY WY 0 q] WA e afifyam, 1884 3R Iud s g e Remtes fam, 2008 F et ol vl vd Bk P! & el it
v # 9l
The licence is granted subject w the provision of Explosives Act 1884 as umended from time 1o time and the Explosives Rules, 2008 framed thereunder and the conditions
and the following annexures. ...
(@) CW'_-FH H €& 4 H quTehid LIEED 1 & 3 (a) Drawings of the road van as stated in serial no 4 above

() g Wit gy wwanefye vl (b) Conditions signed by the licensing uuthority.
6. T8 AT ARTE 31 A 2007 % fARAET @R/ This licence shall remain valid tll 31st day of Mareh 2007

g S, SRan o g orel Rfira Pt o1 39 orgef & wral & gear, omael s 3 um 4 3 wefifa, F&l W ), Tl arar R SiET
IR W QU] A Tufe e fewo & srTey T uI W o Pt O vided 5 e 2 |

This licence is liable 10 be suspended or revoked for any violation of the Act or rules framed there under ar the cunditions of this hcence as set forth under Conditions,
wherever applicable, referred to in Part 4 of Sehedule V or if the licensed premises are not found conforming to the description shown in the plans and annexure attached hereto.

f&A1® / Date: 1710212006

Su/-
wye W faewte® Fraam | Joint Chiel Contruller of Explosives
uftrmtere, €| West Cirele, Mumbai

S A AT 5] GBI/ Endorsement for renewal of hicence:

wriFmFRY v @ PR @A O & vEeR
Dale of Renewal Date of Expiry Signature of licensing wathurity
2000372024 31032029 2. Chief Controller of Explosives, Vacudara Circle, Vadodara

1 wIaErt A wann o gEyar, i ¥ st iy giffye sy Em

; Rewtest
. Statutory Warning : Mishanuling and misuse ol explosives shall constitute serivus erimicul offence under the law,
Note :- This is system generated document does not require physical signature. Applicant may take printout for
their records.

D¢puty Collector
ctorate, Dam :

A\
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(A2 Conditions | Conditions)
wee 1 i faveies! & uiiaga e weu g dr ﬂﬁwﬂmﬁﬁaﬁa%n WarT g WTaTe STt TR £ C/G/25224(E35090) T T
FPrafaf@a g1

The following are the conditivns of licence number E/WC/GJ/25/224(E35090) to transport explosives in a road van in Form LE-7 granted by Controller of
Explosives.

1. 75 argafia el o ws s & ) algoin T 1
“This licence is not transferable 10 any other explosives van.
2. 7, T AtE SR o Refer 7 26 +f e, argares wite i appsitg & e 7l R o i
No alterations should be made ta the vehicle, its body and other fittings without approval from the licensing authority.
3. g rpafe mgwed aftrnfiv sf wla 39 A vt Sl oF Friso oftred & i o ae 3@ vega B s
This licence or its autbenticated copy shall at all times be kept in the van and produced on demind by an inspecting officer
4. T g P, Rrees] & uhaen ¥ v o o w87 S o s B ag St e 3 A6 8 o) Remies Brm 2008 21 smmer ad o B
The road van shall not be used for trunsport of explosives unless it is in a fit condition und complics with the Explosives Rules, 2008,
5. T 4R &1 WA, T8 ora gra mita we A e el w3 forg oo o il R g o aes s o wiftramd g get Rifdm srmR A 2 A dn
“The road van shall not be used for Lransport of any matenial other than that suthorised by this licence, unless permitted by licensing authority in writing.
e 4 1 (e Yl R wnem 3 I il pRm v a1 o 08 aeg R o em sl @), 9 orefa 2w
No smoking and no Fire ur artificial light or any article capable of causing fiee shall be allowed un the explosives vin,
T 1 e it & g 3 fer el R e
“The vehicle shall not be used for carrying passenger, N . 250 Rt R o g e a @
fau s A Ui Reptes] @ wrard ugad u uldaea fem @ e @, 30 any wgs A T Rl s alE & uvi 3 4 41 @ IRLIBT Gallc i
mm%a. el am ) SR 1 ST 1 T8 €1 T8 0 4w, o o arpaia e & mmﬁlaﬁtawmﬁaﬂmmﬁﬂmmﬂmwm%m
a1 81, 47 & Wy & sm smen Al Rl Préarr aftrerd gr At 2 an o 3R tw R s
Road van, while explosives are being luuded or unloaded or transported shall always be under the charge of competent peraon wit shall be experi d in handling of explosives and fully conversant
there under. Where the vehicle is not diven by the licence holder, a document signed by the licensee naming persons authonsed tu deive and accompany the vehicle shall be carried in the van and
produced on d d 1o an inspeeting officer, i
9. g am A Rl o fvaites w1 uftae da as T R 9o o ae frs 3 Rieetess Pl & srwm m g Restes P gra e 80 @ 0s 3 s fomod |
No explusives unless they are packed in accordance with the Explosives Rules or in  manner specified by the Chiel Controller skall be transported in the explosives van
10. Fol 3y faReste! ¥ i Faedred an ofterg =l fsm amgrn)
Detonutors shall not be teunsparted with any other explosives ks
1. mmmﬂﬁiﬁwam%mmmmm 31 fRreple ) S § e wew ur T Rt @ sl a1 sl 2 o 4 7 e , 3 a1 fyente af oft R & gy
T T ] SR S = g @ et | mgd-mmmnﬁmmﬁmamtmmmm&ﬁmmmmmmm
e gt R ®1 g 2 e
Any breakdown, accident, fire or explosion veeutring in ot invalving the road van, shall be iminediately reported to the heensing authority together with a full report of such breakdown, aceident,
fire or explosion. 1 such oceident, fire or expl is ded with loss of human life or seious injuty 1o persan of propery, a report shall alse be made immediately to the nearest Police Station.
12. favmtew! 3 a ¥ diws & e afve 3 f e smen aiv s 3 s ofr o g am A g g
The explosives shall be luaded inta the van only at the licensed premises ol consignor and unloaded (rom the van ot the | J prenuses of the
13, sryaftanrd, aftae R ot ard frees] o famia e swdo 1 w@m 3 Py sfetd gro nm o R W
The: licensee shall naintain account of explosives transported in Form RE-6 and present the sume on demand by on inspecting officer
14. srpafierdt ol B ofard o & Wi suma & 2@ 29 R areh ofvn 2 s a1
The licensee and the employee shall be conversant with procedure 1o be taken during the emergency within the premises.
I5. et Prflarmn 537 a1 393 A oifiresrd) ) w) siﬁﬁ%a 78 0T 3 ORER A sy aff war af ool ohe e s ad & fig By ol ol 1 Bl F suasit ay
e el =l 1 wnrp S D e R wn @, 39 ol @) udd YR gy wad sl
Free access shall be given at ull tcasonable times to any inspecting or sampling officer and cvery facility shall be afforded t the ofticer for mcertaiming that the provisions of the Act of these rules
and these conditions ure duly observed.
16. 9 1 sl o Rreitem Frgs, Rifie o ormfures ) 0 defrd = Rrofae wed 3 fan o 08 wiken) &1 31 3 371 g TR B F oI R R e R
m%aﬁgm% RIQ amazas &, qﬁamtmmmﬂmmﬂmmﬁamm%WMWmmanmnmmmm
[fthe licensing authority or a Contruller of Explosives informs in writing , the holder of the licence 1o carry out recommendations, which are in the opmon of such authority may pose unacceptable
fisk und so nccessary for the safety of either on-site or ofTesite persons , the holder of the license shall execule the 1ecommendations and teport compliance within the period specified by such
authonty.

17. ;I{fiﬁ:ﬂw]mismmmtgﬁmmf&wﬂzﬁtﬁtmﬁ.Mmmkaﬁﬂﬁa«u gftv R R g T oA witeTa & Tl FHufern w9 g il &)

-,

o~

Aceidenss by fire or explosion and lusses, shortuge or theft of ¢ pl shall be diately reported 10 the nearest police station und the ligensing authority s Tocul ofiice of the licensing
autharity

fawries fises

For Joint Chier Controller of Explogives
| H&E | West Cirele, Mumbai
Note :- This is system generated document does not require physical siynature. Applicant may take printout for
their records,

" D¢puty Collector
LC:); ectorate, Dmirf. '

E E Z:‘:? "E;N F ’I:; ; :_ C { ‘A
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YR ISR | Government of India
aivTe SR I HaEw | Ministry of Commeree & Industry
ﬂz’tﬁrm GLL ﬁwﬁwmm LU (&iﬂ) | Petroleum & Explosives Safety Organisation (PESO)
‘L?f?ﬂ- fapies Ry Formerly- Departiment of Explosives
il Hfor, e e | 8o Floor, Yash Kamal Building,
el 1 a8igw | Suyajiguny Vadodara 390020
B (Phone):- 2228159 | 5d4 (Fax).-
£ Email: dyceebarodai@explosives.gov.in

@1 (No.y: E/MQIGIR2230(ET79811) &% (Date): 1610312023

[ | 1o,
Mis. A. D. Chhipa & Sons,
Mading Chawl. Near Masjid, Opposite Raitway Station. Post Valsad. Town/Village - Vaisad
District-VALSAD, Suue-Gujarat, Pincode - 999999

fwa.  survey No.(Magazine No. 2) Block No. 66, T Pathars, Taluka : Valsad, Rl VALSAD, Th Gujarat 7 Reptess & fialla 1 3w & o s 8q fwpies Buw, 2008 %
e Le-3 F 9 Sl | EnQiGin2noETes 1) Fate deaf 1

Passession for Use of of Explosives from moagnzine situated at Survey No :(Magazine No 2) Block No. 66, Pathari, Taluka * Valsad, Dist VALSAD, Gujarat -Licence

No.: E/HQ/GI22230(E79811) granted in Form LE-3 of Explasives Rules, 2008 - Renewal regurding

HEI5Y | Sir,

3T frvy w2 v s 81412 Rt 0110372023 F1 w2 wew &) Riewies fram, 2008 & offa g Le.3 Al Sl At 31132028 96 TG #7158 @ H Wy
Jof) W1 ¥ 81
Reference to your leter No.: 81412 dated: 01/03/2023, the subject licence duly renewed upta 317372028 und issued in Form LE-3 of Explosives Rules, 2008 is forwarded herewith
¥ P FrafdfRa e RA1® 3103/ 2028 ¥ U5 30 wrafag 31 43 910
For further renewal of licence, please submit the following documents so us to reach this affice on or before 31/3/2028.
o WY AR 1 Rafad ol o genaia omde)
Application in Form RE-1 duly filled in and signed
@ & gl av & sty gve o1, Rretess Pum, 2008 & A Aiergs omden dide m aue 2§ HRe & merm § T Yo offTengs am e &)
Licence [ees renewable for one 1o five years, 1o be submitied online through e-payment tacility available on online application portal under the Explosives Rules, 2008
« IR w & T S
Original licence with approved plan.
mwﬂﬂﬁm&wﬁm 2008 & Fram 112 1 W we wgu
In this connection, please also refer to Rule 112 of Explosives Rules, 2008,
fereateail & wa &g 3.1 ﬁnﬂmrﬁé‘amqj%ﬁﬁ e g oh 3 g wfts s wmafera ) 3o wt anfmrarh Hvm ¥ R ang ) |
Indent for purchase of explosives shall be placed in RE-11 with the supplier and copy of the same shull be sent 1o this ofTice.(Not applicable for fireworks store house)
m @ ﬁfazunmﬁ'nmawlaﬂm.vﬂwﬁm:Mwmtmﬂammmumw;augﬂmwﬁmﬁw
*mm:ﬁﬁ ) | Please submit quarterly returns of explosives in RE-7 at the end of every quarter 50 as to reach this uffice by 10th of the suceeeding quarter.(Not applicable for
fireworks store housc) ;
+ W anfen naRRrT U Bem TR o e o i il & o w du St SRR o vRe 81 s, @ SR 1952 % ol Y A1 @ wnfin
IR 3 7 &R 3 degenn 3l ARFyan | Feffa g
All blasting operations shall be carried aut by a competent person holding u valid shot firer's permit granted under above rules However, blasting operations in mines coming under the
purview ol the Mines Act 1952, the blaster shall have qualifications prescribed in the regulations framed under the said Aet

Al | Your's faithlully

Subject:

(TTOI 3T, | GANESH R,
Ju frewted Fda® | Dy Controller of Explosives
qfﬁ‘dqaa T Gisaed ﬁ"-ﬁﬁ[ For Joint Chief Controller of Explosives
TG | Vadodara
ufafafy mﬁ[(‘upy Forwarded to:
1. Rren ARIRE (Distriet Mugistrate), VALSAD (Gujurat)- I 3 R (for information )

EFa WY gl fdwmes U | For Jaint Chief Controller of Explosives

FEGT | Vadadura

(1S T A sirde 7 faf, e 30fg ¥ R grrdl daamge hutp://peso.gov.in & )

(For more information regarding status, fiees and uther details please visit our website hitp:i/pesa.gov.in)

Note :- This is system generated document does not require physical signature. Applicant may take printout for their
records.

~]

N , Juty Collector
{ Coll Clorate, Daman
i

sl g e
b e v .




Yy A&7

T U gL, §.-3 | LICENCE FORM LE-3
(R Fam, 2008 3 ST 4 F 1P | F agede @) A () A

(See arucle 3(n) to (d) of Part | of Schedule 1V of Explosives Rules, 2008)

() I & g g FHa R 1.2,3,4,5 Mt 7 % Reites o e fefe 3 ol 6 & Rieoles vl & R e

Licence to possess : (c) for use,explosives of class 1, 2,3,4,5,6 or 7 in a magazine

H. (Licence No.) : E/HQ/GI/22/230(E79511)
U FUT (Annual Fee Rs): 7400/

1. Licence is hereby granted to

M/s. A, . Chhipa & Sons t\'ﬂﬁlm / Occupier : Shri Mohd. Anrif Aziz Chhipa), Madina Chawl, Near Masjid, Opposite Railwiay
Station, Post Valsad, Town/Village - Valsad, District-VALSAD, State-Guyural, Pincode - 999999

) Al o B W )

2. TG ) WM | Status of licensee - Partaership Firm

3 a{ﬁfﬁiﬁ?ﬁ:‘f@ﬂ Tl & ﬁmﬁ@nm%n possess for use of Nitrate mixture - Slurry and Emulsion Explosives, Sufety Fuse,
Licence is valid only for the following purpose - Detonating Fuse, Electric and/or Ordinary Detonators, - & 39417 & {30

4. orgufa freies! & Frafefaa e, vem o am & R ffimm &1

Licence is valid for the following kinds and quumtity of explosives: - () (a)

ED T IR g a1 iR yum Eedthy R 5 o v |
Sr. No. Name und Deseription Class & Division Sub-division Quantity at any one time

L Nitrate mixture - Slurry and Emulsion Explosives 2.0 0 2250 Kg.

2 Salety Fuse 6,1 0 10000 Murs

3 Detonating Fuse 6.2 0 20000 Mtrs

4, Electric andfor Ordinary Detonatars 6.3 0 44000 Nos.
(mﬁﬂﬂwﬁ’fszmﬂ@ﬂamﬁaﬁﬁmwaﬁm1513@33(&;5?!1(77;%&::&:13433@aﬂ%nz] 20 times
(b) Quantity of explosives to be purchased in a calendar month[applicable for licence under article 3(b) and (c)] : ay wbove,

5 FrofafEa wenfas et 3 smwe ofar 2 o o &1  X@IRE . (Druwing No.) ZHO/GI2/230(ET981 1)

The licensed premises shall conform to the following drawing(s): . feerie Dated) 20/02/2014

6 arasrf@r ufver Fafafad v R FRE &1 The licensed premises are situated ot following address:
Survey No. (Magazine No. 2) Block No. 66 , 914 ( Town/Villuge) MW}%1iéf§i?.‘?ﬂ..n « Valsad

forem (District) VALSAD I (State) Gujarat OIS (Pincode)
T (Phone) 0263 3353757 £ A9 (E-Mail) e (Fax)
7. "’ﬂm ufe A FrafafEa ﬁﬁm Jiﬂﬁ'e g' < A Main High Explosives Storage Room, A Lobby & A Detonators Storage Room

The licensed premises consist of following facilities,
8. S 74 - WA T QU Rrmtees Sffrm, 1884 o 378 srefia Rfir Riestes Bram, 2004 % guds), 3l o feivea vl o Prafifén guas) &
e 76 BU 3w BT o 81

The licence is granted subject to the provision of Explosives Act 1884 as amended from time to time and the Explosives Rules, 2008 framed there under und the conditions,
additional conditions and the folluwing Annexures.
| SUdw A . sﬁumﬁmmmﬁ.mmmmmmmmﬂ@a
Drawings (showing site, constructional and other details) as stated in serial No. 5 above,
2. S T SR g% Rd 39 it ot o i i =)
Cunditions and Additional Conditions of this licence signed by the licensing authority
3. 78 I°FU DE-2 | Distance Form DE-2,

9. 9 SR TR 31 7T 2018 T RRERI TR This licence shall remain valid tll 31st day of Mareh 2018,

ug S, Siifran a1 g ol Refym fraslt o ol v 3 wm 4 & ofa Bfdp Fevin & el A Juafdla Tu oty o ol & ot e W ofy
mﬁmﬂwmmmmuﬂmm%emmmmwmﬁammmﬁmmiwﬂsmm

Tlus licence is liable to be suspended or revoked for any vielation of the Act or Rules framed there under or the conditions of this licence as set forth under Set VIII,
wherever applicable, referred to in Part 4 of Schedule V or if the licensed premises are not found conforming to the description shown in the plans and Annexure attached
hereto,

Sd/-
' - 2

A | The Date - 200212014 @1 Rewtes Prdae | Chiet Controller of Explosives
Amendments :

*  Amendment of Quantity of Explosives/Monthly Purchase Limit dated  09/06/20 14

FdiiEvm & gt & Rig we
Space for Endorsement of Renewal
e 9 arfte Tt ¥ arfka SO Uit & gwaR ok =T
Date of Renewal Dale of Expiry Signature of licensing authority and stamp
16/03/2023 31/03/2028 Ju. Chief Controller of Explosives, Yadodara Circle, Vadodura

;Wﬁmhﬂmﬁmmmﬂwﬁﬁ%m&aﬂvdﬁmmﬂﬁm

Statutory Warning : Mishandling and misuse of explosives shall constitute serious criminal offence under the law,

Note :- This is system generated document does not require physical signature. Applicant may take printout for
their records.

:o-a.":-- g g o - e W
eI § § I~ =D CO =




158 b& O\

(2 VL Set VILY)

Ao F awf 1,23,4,5.6, 9 7 & Rrewtes! o) g o wdin gy w@d & R rev ea s, 3 (9 s @) & o) A 7e1 Restes Praas o Reees
FPridare = wer g o and Safer 9. enQrcun2ao s @t wd Prafaf@a € ) : i

The following are the conditions of licence number E/HQ/GJ/227231(K79811) 1o possess for sale or use, explosives of Class I.Z:I. 4,5, 6 and 7 in a magazine in

Furm LE-3 (articles 3(b) to (c) ) granted by Chicf controller of Explosives ur Controller of Explosives.

1. afve A feht o wmu Rrewes! @) am o di wmed | ofte il g |
The quantity of explosives on the premises at any one time shall not exceed the licensable capacity

2. Rrepteas! & signo & Rve wger 1 arelt Ao srgaeht maﬁﬁﬁauﬁﬂﬂhﬁ?&?ﬁljgmqﬁmwml
The magazine used for storage ol explosives shall maintain safety distance specified in Schedule [1] und annexure to the licence.

3. Areftt 3 g7l 37 ) el 3, o 3 offafa o RfAfEE &, 7@ 9 & Rrg ok B8 1R o @ WA oiwF W SheR 91 gueel # 1@ o ¥ R
e R S, s i | : )

The magazine shall be used only for keeping all explosives specified in this licence and of receptacles for, or toals or implements tor work connected with the
keeping of such explosives.

4 Wﬁmmmmmmmmwﬁmmmﬂmmw [

The opening of puckages and the weighing und packing of explosives shull not be carried on in the mugazine.

5.2 3 s o 35 R 90, 10 Ao 8 P 7 S 1 8, AT 1 2 78 1) o7 7 e ), 8 el o e
P Fe] VT TR A1 G i Q1 Herad] R STeeR, TR Juw 9 a1 o1e R R qug A Rrestes d @ ared) o @1 8 aren
Rrepte et o avf & foremes @ =1 gge o - 1ig -

(¥) 2 (AT fAson, & 3 (Frget diire) & Wﬁ%.ﬁﬁaMnW%Wﬂﬂﬁﬁ?&pm#ﬁaﬁa U 2 & 3faTfa sar femes
mqaﬂa.mﬂaﬁﬁg}mmmﬁawﬁ%mmmﬂwﬁﬁmmwmmmm? |

(3) @1 6 DU 3 & JfaTa A RARpIes IR aran 7@ i) |

@ a1 & fenfa 3 2 T B e v W | ‘

Two or more description or explosives which may be permitted to be kept in the magazine shall be kept only if they are separated [roin cich other by an
intervening partition of such substance or character, or by such intervening space, as will efTectually prevent explosion or fire in the one communicating with the
other; Provided that—

(d) the various explosives of Class 2 (nitrate-nixture), Class 3 (nitro-compound), safety fuses belonging Lo Class 6 Division land detonating fuses belonging to
Class 6 Division 2 as do not contain any exposed iron or steel, may be kept with each other without any intervening partition or space |

(¢} Detonators belonging to Class 6 Division 3 shall be kept separately

(1) Gun powder belonging 1o Class 1 shall be kept separately

Hﬂ;{?@iﬂﬁﬁlﬁﬁwﬁﬁﬂaﬂ,m P alra A o ¥ din T & gura R srme st @ Rk el & ol 3 A

I |

Explosives ol Class 3 (nitro compound) shall not be kept in the migazine ufler the expiration of one year from the date of their manufucture except with the

special sanction of licensing authority.

.g;qumsa‘m‘fﬁﬁ%a?ﬁwﬁam’rﬁ,aﬁﬁﬁnfuzaa"ram@ﬂwaﬁﬁaaﬁ*qmﬁmﬂaaﬂmmmmﬁsmmﬁﬁm#m
g gt &

i o A Agh e d A mmmmmmmﬁammmwmmmmmmﬁmasmm
m:ﬂhaﬁrﬁﬁmﬁﬂmﬁmﬁmﬁmmmmmﬁmwmm !

(i) 9 B Rewles oHa gem P A WA F SRV G Favite a1 15 el a1 7a 1521 dftvs ¥ Bro o & g e 8 ¥ R
Fref  woeifa foq W & Suge 78 v8 w @ il s o @ o W g Restes & Rver & R T el &1 U B
s o favptes Pidas o &Y )

Explosives of Class 3 (nitro compound) shall not be keptn the magazine after the expiration of one vear fiem the date ot their manuluciure except with e
special sanction of the Controller of Explosives.

(1) When such sanction has been given, a writlen certificate showing the period covered by the sanction shall be obiained from the Conttoller of Explosives at
cach inspection, and shall be kept by the licensee and produced on demand,

(ii) When nn_explosive owing to its being no longer of standard purity or owing 1o signs of liquefacuon or of exixded nitro-glycerin or liquid nitro-glyeerin or
liquid nitrocompound 13 no longer fit for storage in the magazine or store huuse the licensee shall comply, at his own ¢xpense, with such directions as to its
disposal as the Chief Controller or Controller of Explosives may issue.
#m?nﬂaﬂﬂmmmmﬁ.maﬁimmmwmm&mmmaﬁwmmﬁammi%?mmﬁs
freptes w1 il a1 1 geama & e s e on v | MWﬂmﬁ,mm&ﬁnumwmﬂ%WWWWw@ﬁmm.
wwﬂmmﬂwﬁaﬁwﬂammwmwﬂmﬂmﬁsaﬁmmﬁmqﬁ:m 1S 71 331 & G g9 & ey
Al & wafla g6 wd @1 ag v QR Rt v A anedes T g Rl a6 riven e wum & A fira 1 awples T |

The interior of the magazine and the benches, shelves and fittings therein shall be so constructed or 50 lined or cavered as to prevent the exposure of any iron or
steel contact with the explosives. Such interior, benches, shelves and fittings shall so far as is reasonably practicable, be kept frec (rom grit and shall otherwise be
clean, and in the case of any explosives liable to be dangerously afTected by water, due precautions shall be taken to exclude water there from;

Provided that so much of this condition as relates to precautions agninst the exposure of any iron or steel shall not be obligatory in a building in which 1o
explosive other than explosive of the Ist Division 6th (Ammunitien) Class is kept.

e, afSa arers 1 Tilem Rrewtess Pt @ & d sgmiaurt 8 wham & i Rfka WY T WG B UfE T SRR wiE g 2 |l
I B BT SRR SR el weies wdteron 3 R0 @ 2 ot @ W ae s adan it afgn arers @ ganEe Dt @ @ 2

W i v ol & g 2 it el e et & R Rl e 2 e g e el 3 fore e g

g g R R D Mﬁmal%amwﬁ}ﬁrﬁﬂqﬁﬂaz%ﬁ@ammaﬂﬁmﬂmw & for it O farelt o R it ) @t o Rl
@ f%d e & Wt F Ruw R A RRa A

If the lighting conductor is tested by the Controller of Explosives, the licensee shall pay the fees preseribed for test. In the even of the test proving unsatisfactury,
the same fees shall be payable by the licensee lor each subsequent test until the lighting conductor is passed by the testing ofTicer as satisfactory:

Provided that the fees payable for a single test shall be charged for all tests made on a conductor during any one day :

o

-~

b

bt

Provided further that where twu or more lighting conductors are attached o one and the same mugazine, the fee for the testing of all such conductars shal) not
exceed the fee preseribed in this condition for testing a single lighting conductor.

10. U1 A4 MRa FHF aw! |, I9ga %Wz%namamamﬁammmmam@ﬁﬁmﬂmmammw&ﬁfmmn
& R 4 oiff, R e e B aegic 1 vand, Rred Rvwie @) wwar 8 a1 s am W 6, 1 59 = % PR O dwn, R W
W H 3 Fhn al w1 ndw aftfa T 8 R sm e MR fR F e A @)
u?gsmrcfaﬂainrm.ﬁ)aﬁmmaammaﬁﬁﬂmm%.&ﬁﬁﬂﬁmamauﬁmmaHHﬁMMﬁmaﬂéfawmﬂﬁmw% [
Due provisions shall be made, by the use of suitable working clothes without pockets, suilable shoes and by seurching or otherwise or by such means, for
preventing the introduction into danger area of the fuctory premises of fie, Luciler matches or any substance or article likely to cause explosion or fire, but this
condition shall not prevent the introduction of an artificial light of such construction, positien or character as not to cause any danger of fire or explosion:
Provided that so much of this condition as applies 1o the exclusion of iron of steel, slall rot be obligatory in a building in which no explosive other then an
explosive of the [s1 Division of the 6th (Ammunition) Class iskept. )

. Daguty Collector
| Collectorate, Daman //
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1 ST Y HR.E -3 R R 4 3 HRY -5, O RUI 8, H il e teast &1 ety 2R et 3801 3R 1[9ReTes MR, 2008 & HUF midy 1 58
el oft o) & was IWE TR T T T AN ) ER © @ g R $iEE T $3m | T g fafga s & g Herifed 8l )
The licensce shall keep records and accounts of all explosives in Forms RE-3 and RE-4 or RE-5, as the case may be, and exhibit the stock books and records to
any of the officers authorised under the Explosives Rules. 2008 whenever such officer may call upon him to do so. The stack books in the prescribed proforma
shall be page numbered.

12 R H 1 Ui o1 daielt g wive & g e T @ aneh o st 3 R 2 @ srurem s o 56 R s
it R &Y )

No changes or alterations shall be carried out to the premises without prior approval of the licensing authority and the licensee shall comply with any condition
that may be specified by the licensing authority in this behalf.

13. Frroft T Tl R o e 1 R A e vl el (o ore e A @ < vt ) 1 ol Rl wRuraw R s & Ry ¥ fig
Aol g g1 Wi @ & rTaftanTd 3 @18 @ gEe sraA mite ) @) qia am |
Magazine shall ut all times be kept in state of good repair (or maintained in good condition). The licensee shall report to licensing authority [orthwith, if the
magazine becomes unfit [or storage of any explosives for any reason whatsoever.
el 1 SRR §7 Frosl & P 24 3 9u-Fr 3 orEr e el e S0 |
The licensee of the magazine shall submit quarterly return as per sub-rules (3) and (4) of rule 24 of these rules.

14 TR & 0 1 1 SHmn e & o I W1 IR MNB) B 1T Feg IR e & R e 4 s |
Any encroachment ol the salety distance shall be immediately communicated to the licensing authority for necessary advice and action

15, Af Y Rptess famg g sran st S o @ o G GEe ST WeR) @), T WE e & fore, gt S wmoh |
The licensing authority shall be immediately informed for advice if any explosive is found deteriorated or unserviceable, )

te. e 3 032l & 9 T R T SN o 3 A o o d HUSR Ag g <m Seroll 2 g 9 i el ofe e A3 7 R
2P ) vg & R 370 de A S snar v |
The explosive packages shall be stocked in such a way so as to allow movement of at least one person to check the condition of all packoges stored and to read
the manufacture particulars of each package.
i =reen! 31 i & Rrg oY quriva e @ ok R o @ & 10 3w A ot 7@ 8 |
The resistance of the lightning conductor to earth shall be as low as possible and in no case be more than 10 olims.

17 BTl 3 R SR 15 Hier 3 gl & oterf B wew ura @1 3 o sehe I AE) Ted A e |
A distance of |5 meters surrounding the mugazine or store house shall be kept clear of dried grass or bush or Mammahle materials,

18. pTee! & wele e Y, o1 I Aol & fier R o1 281 @), dte qan o 3 R gdlen 28 e |
Every package of explosive at the time of bringing inside the mogazine shall be examined for its sound condition.

19. st 1 33RE A el v wwa o TR afdedl | a3 A 7e R o |
Not more than 4 persons shall be allowed inside the magazine or store house at any one lime,

20. foepiea! & @rell Sl o1 iufeiin st A ger Ran smgm 3k 7w 7% Ry o |
Empty packages of the explusives shall be removed ut the carliest and destroyed, \

21, urdl iR el ) oRaR 3 iy ST F SR 5 R ard WREal & s g ity |
The licensee and the employee shall be conversant with procedure to be laken during the emergency within the premises.

23 ﬁﬂmmmaﬁm#fmﬂgﬁﬂaanzxmwﬁmﬂmum%uﬁaﬂﬁmmmﬁwgﬁ@amﬂ%ﬁm&mﬁmmmﬁm
e o geen RURral Y wred. yarer g 1 381 8, i 3 vl g wem 8 weh |
Free access w the licensed premises shall be given at all reasonable times 1o any mspecting or sampling uflicer and every facility shall be afforded to the officer
for aseertaining that the provisions of the Act and these rules and the salety conditions are duly observed.

zz.aﬁmmmﬁmﬂmﬁwﬂﬁWa@ﬁmaﬁmuﬁﬂmm.gﬂmmﬂmﬁmm afvad a1 afeds w5 w
ﬁ{mﬁqﬂaﬂmmﬁfé@amﬂqﬁam%amhmﬂwia?mmmaﬁau’laﬁ{mﬂasmma rTfRur® fawi &)
Femfea S3m 3R RfARE 3@l ¥ Mw sguem Rud 2 miel 2 2m
[lthe licensing authority or a Contraller of Explosives informs in writing, the holder of the licence Lo exceute any repairs or to make any additions or alterations
to the licensed premises or machinery, tools or apparatus or carry out recommendations, which are in the opinion of such authority may pose unacceptable risk
und 50 necessary for the safety of either on-site or offtsite of the premises or persons, the holder of the license shll exeeute the recommendations and report
compliance within the period specified by such authority.

24.%%%&?1'1@3%%?@% faestes g A Sftafaa S el a1 ot & Wit fiepies ¢ snfiwarh a1 e v

|
‘The licensee shall purchuse authorised explosives/ fireworks or safety fuse as mentioned in the list authorised explusives from a licensed factory or compuny fo1
ssession and sale from the magazine,

E‘aﬂmﬁﬁﬁmmmmaﬂmmaﬁﬁaﬂ 3R T & forg -

@) 9 WA B g @ aR e F g W R, 125 DA w1 w145 D @yl S vivaia g

() & (J2 §U UTTE) &1 134 H3 I8 AlaaTa gerEl & foe Sude Sfetaa W s aim o) . @) @ ¥ yReke

The possession and sale of fire-crackers generuting noise level exceeding,

a) 125 dB(AI) or 145 dB(C)pk at 4 meters distance from the point of bursting shall be prohibited,

b) For individual fire-cracker constituting the series (joined lire-crackers), the above mentioned limit be reduced by 5 logl0O (N) dB3, where N = number ol

crackers joined together.

26.;4?{11;1 amgmmammqaa’!aﬂaﬁrﬁmammawm%gﬁmmmmmmmah&ammummammmfmuﬂ

S |

Accidents by fire or explosion and losses, shortage or thefl of explosives shall be immediately reported to the nearest police station and the licensing authority
and local office of the licensing authority.

ifefeam T/ Additionsl Conditions :
1L mﬁﬂwﬂ Tt ‘[ﬂi‘ snfaerarstt ot = wefifa &y, mdm Wt 71t gwa WY | The licensec shall not exhibit, pussess and sell firenworks of foreign origia,

25

@1 faewies Frdas
For Chief Cantroller of Explosives
|
Note :- This is system generated document does not require physical signature, Applicant may take printout for
their records.

Ueguty Collector :
egtorate, Dam J/'
CERTIFIED C O
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Form DE-2 u (/
(See rule 113 of the Explosives Rules, 2008)

(Distance Form to be attached 1o the licence)

Safety distances required to be kept clear around magazine for high explosives or fire works or factory licence number
E/HQ/GJ/22/230(E79811) in form LE-3 granted to M/s, A. D Chhipa & Sons, Madina Chawl, Near Masjid, Opposite
Railway Station, Post Valsad, Gujarat-,

Type of Structure(s) Safety distances
meters
Inside Safety Distances(ISD) M UM
I Room or Workshop used in Connection with the Magazine 33 49
2 Any other Explosives Magazine or store House or Factory ol the Applicant
3 Magazine Office

L =R - I = N R

1
12

Middle Safety Distances(MSD)
Magazine Keeper's or Chowkidar's Dwelling house
Railway including Minerals and Private Railways
Canal (in active use) or other navigable water
Dock or Pier or Jetty
Public Highway or Public Road 129
Private Road which is PRINCIPAL means of access to a Temple, Mosque, Church,
Gurudwara or other places of worships, Hospital, College, School or Factory
River Embankment or Sea Embankment or Public Well
Reservoir or Bounded tank/rope way
Windmillor or Solar panel for Power Generation

13
14
15
16

17
18

20
2]
22
23
24
23
26

Outside Safety Distances(OSD)
Dwelling House
Govt. and Public Building
‘Temple, Mosque, Church or Gurudwara or other Places of Worships
Shops, Market place, Public recreation and Sports Ground, College, School, Hospital,
Theater, Cinema or other Building where the public are accustomed to assemble
Factory
Buildings or Works used for the Storage in Bulk of Petroleum, Sprit, gas, or other
inflammable or hazardous substances 257
Building or Works used for Storage and Manufacture of Explosives or of articles
which contain Explosives
Aerodrome
Furnace, Kiln or Chimney
Quarry or mine pit head
Power House or Electric Substation
Wireless Station
Warchouse or other Storage Building
Any other Protected works

27
28

Overhead Eleetric lines
Electric Power over head Transmission Lines above 440V 90
Electric Power over head Transmission Lines upto 440V 15

The Date : 20/02/2014

Amendments ;

For Chief Controller ol Explosives

*  Amendment of Quantity of Explosives/Monthly Purchase Limit dated : 09/06/2014

Note :- This is system generated document does not require physical
signature. Applicant may take printout for their records.

Pl el v i pemn ey rad @ 1 = h
CERTIFIED COPY
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WY Q&S - 7| LICENCE FORM LE-7

(RwTes fam 2008 3 ST 4 & W1 B 3G 7 88)

(See article no 7 of Part 1 of Schedule IV of Explosives Rules, 2008)

T : e w & § Rewies! & ufvag & g

Licence to : trunsport explosives in a road van

Liwwnes Dndatued under Rule 10703) of nploses Rukes 200X
Mty Shy Shivehandra 1. Mishea, Contraller of Cxplomives, Vadodars on 17490201)

ST H@N/ Liceace No. : EAVC/GINSSAI(E16777)
e WIE YUY/ Annual Fee Rs * 25005

1. SR CaegrT 9 @ e 3

Licence is hereby granted to ; MOHAMADARIF CHHIPA (Oceupier : MOHAMADARIF CHHIPA)

SAWV/D OF AJIIBHAIT CHHIPA, 187, AMINIYA CHAWL, MOGRAWADI, TA/DI-VALSAD,

District-VALSAD, State-Gujurat, Pincode-0
2. AR B WU / Status of licensee - Individual
3. ﬂ?,ﬁ?a"i @t fafRif¥al/ Particulars of the road van:
Yuftao e / Registration No.
A &1 Heh Ud ATST / Make and model of vehicle
&M @A O / Unladen weight

TR B HUHTH 97 / Maximum laden weight
ufEea & R s fpess @ aftrgam wmr

Maximum quantity of explosives permitted for transport

E‘fﬁﬂ @/ Engine No,

My TE|AT/ Chassis No.

3= fnfe &1 ez Desription of Other Fittings

T & o aqnwﬁvﬁm’raﬁqm / Quantity of Explosives permitted 10 carry

4. 3 ofveR Frafnf@e omaw ( afvaoi
TG HGAT/ Druwing No: EWC/GIRS/SAIET6T77) BRI / dared s 020872013

5. THY THY 9 Y1 §eifie femies afifm,
WeT P A |

The licence is granted subject to the provision of Explosives Act 1884 as
and the following annexires,. ..

(@) IuYT T He 4 N qurEa
() G witeTd TR gsmafia wd s (b) Conditions signed by the licensing authority.

6. T AR ArRE 31 AT 2018 T R &R/ This licence shall remain valid sl 31st duy of March 2018

g S, ffvam o1 gwd siefi= Rrfr Frasl o 5w omafiy o wdl g,
I Yo IurEel A Y 7 e ey e o o w P i whRigd 7 91

This licence is liable 1o be suspended or revoked for any violation of the Act or rules framed there
wherever applicable, referred to in Part 4 of Schedule V or if the licensed premises are nol found confol

&1 / Date: 020812013

Hyw

AT & e RGBT/ Endorsement for renewal of licence:

WemARR  dwmwR ARy
Daie of Renewal

Dute of Expury

g i & g

Signature of licensing uuthority

)& ST BT ART/ The licensed premises shall conform to the following drawing(s):

GJ-15-Z-6744
MM PICK UP
1640 Kg(s)
2820 Kg(s)

1180 Kg(s)

GGEIB33581
MAIZG2GGAS81B18895

1180 Kg(s)

1884 3R IT& 1ol & T Remies fPraw, 2008 ¥ JeR] R el & FrfrfEa rgeme! & o srgafi

amended from time to lime and the Explosives Rules, 2008 framed thereunder and the conditions

HgHh &1 31 s/ (a) Drawings of the road van as stated in serial no.4 above.

mﬁimmwﬁaﬂﬁmmﬁ.mwﬁmmmm
|

under or the conditions of this licence as set forth under Conditions,
rming to'the deseription shown in the plans and annexure attached hereto

Sd/-
1 frvrtea PAdaa | Joint Chiel Contraller uf Explusives

.M | West Clrele, Mumbal

21/021202) J1L/03/2028 Jt Chief Controller of Explosives, Viulodara Ci

rele, Vadodan

Quifr darech : Rretest

Statutory Warning : Mishandli

Note :- This is system generated docume
their records.

uty Collecto
utoratel Damar

1 TRATE R it an g, ff o= ek @ifvem sy g

ng and misuse af explosives shall canstitute serivus criminal offence under the Iaw.
nt does not require physical signature. Applicant may take printout for

.

i

CERTIFIED COPY
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cly
Y9

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
PETROLEUM AND EXPLOSIVES SAFETY ORGANISATION (PESO)
(Formerly Department of Explosives)
8" Floor, Yash Kamal Building,
Sayajigunj Vadodara 390020,
Tele:2225159

Email:dyccebaroda@explosives.gov.in

No.F/WB/GJ/30/3214(E91221) Dated: 18.02.2021

To,

AREEF AZIZ CHHIPA,

AMINIA CHAWAL, NEAR AMRA MASIJID, OPP. RAILWAY
STATION, VALSAD,

District-VALSAD, State-Gujarat, Pincode-396001.

Subject: Shot Firer’s Certificate No.:E/WB/GJ/ 30/3214(E91221)
granted in Form LE-10 of Explosives Rules, 2008-

Change in Postal Address/Purpose/Attached to Magazine.
Sir,
Please refer to your letter No. dated 12.02.2021 on the subject

cited above.

The Shot Firer’s Certificate No.:E/WB/GJ/30/3214(E91221) IS

forwarded herewith duly amended in respect of following :

Change in Postal Address as above/Purpose/Attached to

Magazine.

Authorized class, category and type of blasting:




/"\
ot &)
Class : (B), Category : General aboveground, All phases of

aboveground blasting operation.

[See explanation to sub-rule (5) of rule 107]
This Shot Firer’s Certificate shall remain valid till 10.01.2026.

For further revalidation (if required), please follow the procedure under

Rule 112 of Explosives Rules, 2008.
Receipt of this letter may please be acknowledge.

Enclosures: Yours faithfully,

BEWARE Sd/-
No fee/charges is to be paid to any agency/  (Sanjay Kumar)

163

Consultant/claimant, claiming facilitation ~ Controller of Explosives
for grant of licence approval from PESO  For Dy. Chief Controller
Statutory fee illegible is to be paid though  of Explosives, Vadodara.

Online Module of PESO/Bharatkosh only.

Copy Forwarded to :

1. Police Station, VALSAD CITY, VALSAD, Gujarat with reference
to his Noc No:4429/2020. Dated:16.12.2020.

2 Superintendent of Police, VALSAD, Guijarat.

For Dy. Chief Controller of Explosives.
Vadodara

[For more information regarding status, fee and other details, please visit over web
site hhtp/peso.gov.in ]

/TRUE COPY/
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MINISTRY OF COMMERCE & INDUSTRY
PETROLEUM AND EXPLOSIVES SAFETY ORGANISATION(PESO)
{Formerly Depariment of Explosives)
8th Floor, Yash Kamul Building,

Sayajigunj Vadodara 390020
Tele: 2225159
Email: dyvecebaroda@explosives.gov.in

No.: E'WH/GJ/30/3214(E9)221) :
Dated:18/02/2021

To,

AREEFAZIZ CHHIPA, 23 Fe8 202 ,
AMINIA CHAWAL, NEAR AMRA MASHD, OPP-RAILWAY STATION. VALSAD . v

District-VALSAD, State-Gujaral, Pincode - 396001

Subject:  Shot Firer's Certificate Certificate No.: E/WB/GU/30/3214(EY1221) granted in Form LE-10 of Explosives
Rules, 2008 -
Change in Postal Address/Purpose’ Aitached to Magazine .

Sir(s),
Please refer to your lefter No. - dated 120272021 on the subject cited above.
The Shot Firer's Certificate No.: EAWB/GI/30/32L4(EV1221) is torwarded herewith duly amended in respect of [ollowings ;
Change in Postal Address as above/Purpose/atiached to Magazine ....
Authorised class, category and type of blasting :
Class 1 (B), Cnmgnry : General uboveground, All phases of ahovegronnd hlasting operation

[See explanation to sub-rule (5) of rule 107]
This Shot Firer's Certificate shall remain valid till 19/1/2026.

For further revalidation(if required), please fallow the procedure under Rule 112 of Explosives Rules. 2008.
Receiptof this letter may please be acknowledged.

Enclosures :
BEWARE Yours fuithfgdly,
No feafchanges s (© be pald lo any agency / -
cunsifinni ¢+ oimand, claiming fadilalion for anjuyduma
geoil of fizo~es * opproval from PESO. Slatutory Controizr of Explosiv
foe, &~ ~:%a, is 10 be peid through Online For Dy. Chiel Controtier of Explosives
Moduie vl “ES0 / Bharatkosh only. Aradkidai

Copy Forwarded 10:

L Pulice Staion, VALSAD CITY, VALSAD, Gujarat with reference to his' Noe No: 442972020, Dated: 16/12/2020.
2. Superintendent of Police, VALSAD, Gujarat
For Dy, Chicf Controller of Explosives,
Vadgodira

[For moze informstion regonding starne, fecs and other detatis, please visit our web sie hipepeso gov.ia)

Jeputy Collector E
(_ ollectorate, Damar; ﬁf

CERTIEIiED coPY




r ?2 Pagciuflo\

HTARET 959 T E 10| Form LE-10
Uitk wTa{ W GROLAN | Shot Firer's Certificate
(Ml IV & ¥ @ st 02T | Ser articte 10 of Part 1 of Schedule V)
[REIeds s, 2008 &7 R0 10705128 [ see rule 107(5) of Explasives Rules, 2008]

@ w1952 & sdw 7 o Ow F Rew w1 F R Taaa w
(Certificate of competeney to carry out blasting of explosives in area not coming under-the
’ﬁ'-rﬁ ‘Q:I-?-\';? ‘}

-

FEaT | Not EAWB/GI/30/3214(E91221)

T R SeT &R 4 AREEF AZEz CHIIIPA,
TR S, 13/01/1973 &7 THT U1 S AMINIA CHAWAL, NEAR AMRA MASTID, OPP-RAILWA

aanuma:ﬁmmm.mmmﬁmmaﬁemﬁmmmmmm
s ffae frod & swivt & ads w3 ke @ yufamr 0 okt & yda wdart met @ sean sty & za sfeafaa
Rreneat 1 392 s gv Rreske wame F v ofoga &

Thiis is w centity that Skri AREEF A ZIZ CHHIPA,

born on 1501/1973 resident of AMINIA CHAWAL, NEAR AMRA MAS]I, OPP-RAILWAY STATION. VALSAD wr VALSAD, Gujarat - 06501
passed the shotfirer's examination held on conducted by Vadodara and is authorised o conduc bBlasting operntions s meationed below using explosives in
areas ather than inines coming under the purview of the Mines Act 1952, subject to the provisions of the Explosives Act, 1854 and the rules framed thereander,

farwie @33 & witge o, gt M g :
ﬁ:rw;.hﬂ:wmnmtm.mtwmnmm

Authorised class, calegory and type of blasting :
Class ¢ (B), Category : General aboveground, All phases of shoveground blasting aperation

[T jor@n 3989w (5) 7 PosPragor && | See explanation of suberule (5) of mile 107)

TE TATOTT 1970172021 (3rdt a0 & s @ wie ahad g @ H
This certificate shall remain valid il 19/01/2021 (live years ram the date of issue)
v yHET.ay, HOfrEE ar swE i RRfs Braed swwr sy ownonay 6 uat F1 A AREe w9y ar wfl srdchcy andew
WES A & 0% gaAl A e ok ar foea gar oot Belas @ s ax f&ur wrmm

This Certificane is Hable w be suspeaded or revoked Far any viotutlon of the Act or rules famed \iereander o the conditions of thisgendf{aw or if the s

any uiscrepancy or deviation in the infornition or suppression of tacts lumished by the apphicant in nis application form. /Z/,

( :
AW | Place : 81T | Vadodara 3% HuT fFwes fawas | Dy Chiel Co tru%nf Explosives

RH1% | Dae: 190112016 | Vudodurn
uq 353 e P, gder
Amendments ; O CWEFCANTRGALER OF EXPLOTHVES. Vaiu.o.

* Change in Postal Address/Purpose/Attuched 1o Magazine dated @ 18/02,2021

qAfafsmrmmmr & fav grstET
‘Endosement futfevahdanon
JAf AR € amifty o A st aftsi & geamw
i Date of Expity Siemture o Heineiao. 1 st
Date of Revalidation EA ity ..sg_n;iua: cf Vicensing authority
Usm2:2021 Y

19/0172026 Dy. Chief Contraller of Explosives, Vadodaa

o

; , 4 :"m K

3 X P, e « T .
mmﬂt:?&wﬁﬁﬁmm#mmmmmtmnmmmﬁm
Statutory Warning : AMishandling and misuse of explosives shull constitute serious criminad offence under the law,

uty Collecio;

torate, Dama; f

Colle

CERTIFIED ‘copy
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) \\ ".v\‘\ \.
el :
| Government of Indin

HRAT IR

aifirsy AR I_mh NI | Ministry of Commeree & Industry
mﬁl’q GE ﬁ'\“ﬂ?ﬁﬁﬁ?&ﬂ HTeH (09 | Petroleum & Explosives Safely Orpunisation (PESO)
tf:i M- f[AE® RURI | parmery- Department of Lixplosives
TIGIe % BHE [V, suhy 1tane, Yash Kamal Building,
o7 Jof 53-’)?.’?? Seayeprgny Vadlodara 390020
PHT(Phone):- 2225159 . BT (Fa):-
09 il dyceebarodudrexplosives.povan

el | No - ENVBIGJ30/4159(E134362) i
i@ | Dated : 19/07/2021

i 7o, ik ‘
ﬁ\fﬂkeﬂrhhm Kantibhai, 1188 21‘21 i
7 1 Al e

AT LALPUR, MEGHRAJ DIST.ARVALLL
Disit. ARVALLL State. Grgarar, Pincode-383350

fa%a | subject: M Khant Mukeshbhai Kantibhai, AT, LALPUR , MEGHRAJ DIST.ARVALLL % Rastes Fraw, 2008 & shrfa Le-10 & wdt wikE
WTAR AT WHTVL-TN HEAL, EAVBIGII0/A4159(15134362) - WHIVLTF o) oyt & iy o |
Shotfirer's Certificate No. EAVB/GI30/4159(E134362) issued to Khant Mukeshbhul Knntibhai, AT, LALPUR , MEGITRAJ
DIST.ARVALLI granted in Form LE-10 of Explosives Rules, 2008 - Issue of Certificate regarding.

4@ey | Sir,
il 319F G HEW . AT 190772021 71 RAS 131072021 Y IR ggell wlamr o ! weu ¥ | fAewies P 2008 F Fag 107 & gEwrl F

MR
X ?(i).i’vﬁ:?iﬁ. R gaff Tar A snfRm & wft ww . '
& WO & ferg wid SR Hal TWIv.UE WA, EIWBIG/30/4159(E 134362) R T3 & W Haw By @ 3@ @ o RRARE 19/07/2026 75 AU
Please refer to vour letter No. . dated 19/07/2021 and the subsequent exmnination held on 13/07/2021. Please find cnclosed herewith Shotfirer's Certifienie

No. EAWB/GI/30/4159(E134362) valid upto 19/07/2026 for the purpose ol
Class : (F), Category : Agricultural, All phases of blasting in agricultural and well sinking
as per the provisions of Rule 107 of Explosives Rules, 2008.

P Are S Iudad sm.aa & qa ) 8 of Rewes 11 @da i | 98 e[ B sm 2 b snfien srRym avd aqy, e fam, 2000
Praw 89 / 98 31 w&fl | 9= 9T HY | 10 may please be noted that no explosives should be purchased on the strength of the above certificate. You are advized to
strictly follow Rules 89 to 98 of Explosives Rules 2008 while undertaking blasting operations.

« WHO.UA S AU 98T & A Prafafas gl & Ty Jes e Raren

» In case of validity of the centificate to be extended , application with following documents shall be subimitied :

1 ﬁdﬂg- 0 H 3deA, pplication in Form AE-]0.

2 Qﬂ'ﬁl!ﬂ%-lo ﬁqﬁﬂ{{w 3)?1? WHIUL-GH, | Original Shot firer's Certificate in Form LE-10. .

3. ﬁ?ﬁaza: fFrm, 2008 - ¥ aga HITAEA IS NET I TR €A gRw & mum F GrdFo & ddlan Yo ® 400/ AT S
WA gl
Scrutiny fee of revalidation Rs. 400/-. To be submilted online through e-payment facility available on online application portal under the Explosives Rules, !
2008.

4 FEA FR T e wgr A RAftes gEafa, YRS & TR RO |59 Wie) ®1 arg wfoat, | Five copies of holder's colour passport size photagrazhs

duly singed 'in front' by ‘black color indelible ink',
5. qﬁfrq—dhﬁmm BRI S} WRIRS TG TRV G, | A physical finess centificate from Registered medical practitioner.
6. H vas-3 A Bﬁiﬁ YR FanA Al | Heafd o= o 7H UF URS | /9 @A WW% | A consent letter from the present employer holding

Licence in Form LE-3 and intending to hire the services of Centificate holder.
7. Wfé SRR waf ya O3 4RE ) GAAaU/gTI NG miveH F wny W ©) W 9 # WA G, | The shot firer certificate holder hes to

present himsell physically before reviawing/revalidating Authority.
8 mm%mﬁmm 2008 & WA @1 Yeelvd Hea & IRumREY ARl offa & e §R &, 39 TE0 9 6] ana
forme fem an wwar g .
This cenificate is liablc 10 be cancelled/withdrawmron contravention of provisions of Explosive Rules, 2008 committied during blasting operations, resulting in
loss of human life,

YTET £ Yougs fithfully,

(TR 2
i 30 faremteer frdaws | Dy. Controller
. gid U IR Redmleds PAgaas | For Dy, Chief Controllgr -
Ty | Vadodurn

nfafafy afta Copy Forwarded to
1. Police Staion, MEGHRAJ, ARVALLIL Gujarat with reference (o his Noc No: 262/21 Duted: 01/04/2021

T IU i Rpesw e | For Dy. Chief Controller of Explosives,
3&321 | Yadodara

11t el AR w3 o R, xgeo iun o v & R oHIl Q4112 g s gov in &3
For inoie informalion regurding susti, fees and other detsils, please it our web sie lutp #peso guv.un)

Note :- This is system generated document does not require physical slgna\ture. ;
Applicant may take printout for their records.




o - =

it SIS gEy U s, 10 I@n :.[E-fl 0
R WHIU-TH | Shot Firer's Certificate
/ [ IV & ymr ) 3y ST 10 3% | Sec article 10 of Par | of Schedule 1V)

+ 2008 BT R 107(5) 3 | see rule 107(5) of Explosi Rules;2008]

. OF
@Hmﬁm,wsz%aﬁﬁ#?e{ﬁaﬁ}&?ﬁﬁﬁwﬁe ‘

‘ﬂ‘ N
(Cer tificate of competency to carry out blasting ol explosives in arca

{817 | No.: ENVBIGJ/30/41 S9(E134362)

TR T e & 5 48 n0ne Aukeshbhai Kantibhai,

ST, 041011993 B A UL N AT, LALPUR , M EGHRAT DIST.ARVALLL ARVALLI, Gujarat - 383350 % fardi 2 34 gy

Rewtes Prias aete =m ardha 13072021 @) IneRct X7 wraR @t wftem arlfE @ 13072021 3 @ dl @ o g
Reptee wfifan. 1530 ol g s R Pt @ Yudeil & 3l 75 gq A SfPram, 19528 URRIF e S @
# sy A7 A R qur ofifRa Rrwes) 1 gwin and BU e warer s & R mitera & |

This is 10 centify that Shei Khane Mukeshibhai Kantibhai,

bom on 04/10:/1993 resident of AT, LALPUR , MEGHRAY DIST.ARVALLI, ARVALLL, Gujarat -

examination held on 13/07/2021 conducted by Dy. Controller of Explosives, Vadodar
ntioned below using explosives in arcas other than mines comil

xplosives Act, 1884 and the rules framed thercunder,

el 0 & wigg af, warf ok :
T, iﬂﬁ:ﬁ,?ﬁsﬁ?ugsﬁﬂa?gigmﬁn%mﬂmr

Authorised class, category and type of blasting :
Class : (F), Category : Agricultural, All phases of blasting in ngricultural and well sinking
| Fam 107 %1 3.0 (5) @1 wfeR 28 | see explanation of sub-rule (5) of rule 107]

g UHTUTGA 19/07/2026 (R &3 2 ariva  uie adh wa Fafto=y g |

This certificate shall remain valid till 19/07/2026 (five years from the date of issue)

383350 passed the shotfirer's
#.and is authoriscd 1o conduct blasting operations as
1 under the purview of the Mines Act 1952, subject to the provisions of the

T WAL-TE, fUFan o1 39 osf R Aol sjvar 59 wamog Tl Tl &1 B AU HI3 U3 W1 Al e =
ST S0 A 7 e A 1 s g1 Rrerer g Preifra a1 frafed @ fa e |
This centificate is liable to be suspended or revoked for any violation of the Act or rules framed thereunder or the conditions of this

certificate or if there is any discrepancy or deviation in the information or suppression of facts furnished by the applicant in his application
form.

™9 | Place : ASIERT | Vadodara T g fawres Adas | Dy. Chief Contro
WATE | Date: 19/07/2021

g 1 ke I B Aty IR Wit & if;%m

Date of Revalidation Date of Lixpiry Signature of licensing authority

T Tt Sl i | e a4 e B e i S

?ﬁ_ﬁﬁmﬂ:ﬁwﬁzﬁaﬂm&nﬁ%;mwﬁnﬁm%mﬂwwmamﬂﬁml

Statutory Warning : Mishandling and misuse of explusives shull constitute serious eriminal offence under the law.,
Note :- This is system generated document does not require physical
signature. Applicant may take printout for their records.

‘J"
“gputy Collector /(A
>¥ectorate, Dam j
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URGENT

ANNEXURE R-3.

UT Administration of Dadra & Nagar Haveli and Daman & Diu,
Office of the Sub Divisional Magistrate/Deputy Collector (GEN),
Collectorate, Moti Daman.

No.COL/DMN/MAG/SOVEVAX/2024-25/320  Dated: 03.02.2025.

To,
1. The Sub Divisional Police Officer, Daman.

2. The Mamlatdar/Executive Magistrate, Daman.

3. The Assistant Director, Fire & Emergency Services, Daman.

Sub:-  Request permission to undertake controlled blasting
to remove rocky and hilly formations at Village.

Bhimpore, Nani Daman.

Madam/Sir,

With reference to the subject cited above, this is to inform you
that Shri Rajendra G. Navale, DGM, Projects, Sovevax Biologics Private
Limited, 72-73, 7" Floor, Plot 215, Free Press House, Free Journal Marg,
Nariman Point, Mumbai-400021 has requested permission to undertake
controlled blasting for the removal of rock in a hilly formation on their

company premises, namely M/s. Sovevax Biologics Private Limited,




Survey Nos. 327/1, 327/2, 327/3, 325/2, and 325/1 in Village Bhimpore,

Nani Daman.

In this connection, I am directed to request you to please carry out
the necessary inspection and furnish the detailed report immediately so

that this office can process it further.

Yours Sincerely,

Sd/-
(Smt. Aarti Agarwal)
Deputy Collector (Gen),
Daman.
Copy to :-

Shri Rajendra G. Navale, DGM, Projects, Sovevax Biologics Private

Limited, 72-73, 7" Floor, Plot 215, Free Press House, Free Journal Marg,
Nariman Point, Mumbai-400021.

/TRUE COPY/
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TR UF AR A 3R g ve i F w9 gdw v/
UT Administration of Dadra & Nagar Haveli and Daman & Diu,

URGENT

: 39 Wi =i 39 FEEaT (§TE) F SETE/ e 2 P
:d: .= Office of the Sub Divisional Magistrate/ Deputy Collector (GEN), "*""‘
“nae @ HHTEATSE, AT ZHOT/Collectorate, Moti Daman. M Mahotsay
No. COL/DMN/MAG/SOVEVAX/2024-25/ 327 Dated: ¢ 3/02/2025
To,

1. The Sub Divisional Police Officer, Daman.

2. The Mamlatdar / Executive Magistrate, Daman.

3. The Assistant Director, Fire & Emergency Services, Daman.

Sub:- Request permission to undertake controlled blasting to remove rocky

and hilly formations at Village. Bhimpore, Nani Daman.

Madam / Sir,

With reference to the subject cited above, this is to inform you that Shri
Rajendra G. Navale, DGM, Projects, Sovevax Biologics Private Limited, 72-73,
7th Floor, Plot 215, Free Press House, Free Journal Marg, Nariman Point,
Mumbai - 400021 has requested permission to undertake controlled blasting for
the removal of rock in a hilly formation on their company premises, namely M/s.

- Sovevax Biologics Private Limited, Survey Nos. 327/1, 327/2, 327/3, 325/2, and
325/1 in village Bhimpore, Nani Daman.

In this connection, I am directed to request you to please carry out the
necessary inspection and furnish the detailed report immediately so that this

office can process it further.

Yours Sincerely,
S
cp

t%ﬂ Agarwal)
ty Cellector (Gen),

f

|

!
K,

(
D
GEWTIFIED COPY

Daman.

Copy to:-

Shri Rajendra G. Navale, DGM, Projects, Sovevax Biologics Private Limited, 72-
73, 7th Floor, Plot 215, Free Press House, Free Journal Marg, Nariman Point,

Mumbai — 400021
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Logo of
Logo | UT Administration of Dadra & Nagar Haveli and Daman & Diu | o
of i Office of the Sub-Divisional Police Officer l il )
DDDP | 1st Floor, Kadaiya Police Station \ Padhao
ihhe R ) Nani Daman - 396 210, DAMAN Er
No.SDPO/DMN/REPORT/2025/141(3660203) Dated :04/02/2025
To,
Deputy Collector (General),
Daman.
Reference :- No.COL/DMN/SOVEVAX/2024-25/320, Dated 03.02.2025
Subject:- Regarding approval for granting permission for 'controlled blasting' for
removal of rocky and hilly structure.
Madam,

With reference to the above subject, it is to inform you that an application has been
received through your office, from the applicant, Shri Rajendra G. Navle, DGM, Project,
Sovevax Biologics Private Limited. In this letter, he has requested for permission to conduct
‘controlled blasting’ to remove rock and hill formations at his company's site (survey
numbers 327/1,327/2,327/3, 325/2, and 325/1, Bhimpor Village, Nani Daman).

Following this, a detailed investigation revealed that no cases have been filed against
the above company and the applicant, in Daman district. Permission for the above work may
be granted subject to the following conditions:

1. The company/organiser has to comply with the safety guidelines and local
environmental norms issued by the relevant authorities such as Petroleum and
Explosives Safety Organisation (PESO).

2. The company/organizer must obtain all necessary clearances from Petroleum and
Explosives Safety Organization (PESQ), Mining Department and other concerned
agencies.

3. The company/organiser should carry out blasting activities only during the
approved timings for the convenience and safety of the public,

4. The company/organiser should ensure adequate safety precautions including

| : :
M evacuation of surrounding areas and giving advance public information.
Mnﬂ : 3 F \
2 5. The company/organiser shall follow pollution control measures including dust
pany/org 8

control and noise mitigation techniques.

wﬁ] 6. The company/organizer should have the blasting process monitored by qualified
msﬂi: personnel and submit periodic reports to the concerned authorities.
06/2/20%

7. The company/organizer shall be responsible for any damage or accident arising
out of the blasting activity and will compensate the affected parties, if required.

8. The Company/Organizer shall strictly adhere to all applicable laws and guidelines
laid down by the Government of India and local administration.

9. The company/organiser will deploy volunteers to assist and protect the public.

10.The Company/Organizer will make necessary preparations for medical
emergencies.

Referred to for information and necessary action.

SD/- (Tanu Sharma)
Sub-Divisional Police Officer, Daman
Email: sdpo-daman-dd@gov.in
Telephone. 0260-2220102

Bears stamp of CERTIFIED COPY

C(pr sent: Bears stamp (lllegible)

1. Superintendent of Police, Daman for information (illegible) 141 Date 04/02/25
Outward Letter
SD/' (illegible) No. ......... 1R

Bears stamp of
Deputy Collector
Collectorate, Daman
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ANNEXURE R-5,

U.T. Administration
Dadra & Nagar Haveli and Daman & Diu
Office of the Mamlatdar & Executive Magistrate,
Daman
e-Mail: mdar-dmn-dd@nic.in/Telephone : 0260 2230861
No. MAM/DMN/LND/2024-25/456 Dated: 04.02.2025

1o,

The Dy. Collector (Gen),
Daman.

Sub: Regarding permission to undertake controlled blasting to
remove rocky and hilly formations at Village Bhimpore,
Nani Daman.

Ref: 1. Letter No. COL/ DMN/ MAG/ SOVEVAX/2024-
25/320 dated 03.02.2025.

2. Report dated 03.02.2025 of Talathi Bhimpore, Saza.
Madam,

With reference to the subject cited above, it is to inform you that
vide letter No. COL/DMN/ MAG/ SOVEVAX/2024-25/320  dated
03.02.2025, the undersigned was directed to carry out the necessary

inspection and to furnish the detailed report.

In this connection, Talathi Bhimpore Saza has visited the site and

reported that the Non-Agricultural, land bearing Sy. No. 327/1 adm.

173
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3975 sq. mts and Sy. No. 327/2 adm. 3975 sq. mts., 327/3 adm. 3975 sq.
mts. And Sy. No. 325/2 adm. 3600 sq. mts. Of Village Bhimpore, Nani
Daman are recorded in the name of Sovevax Biologics Pvt. Ltd. and
Non-Agricultural land bearing Sy. No. 325/1 adm. 1400 sq. mts. of
Village Bhimpore, Nani Daman is recorded in the name of Kairash
Shavak Dadachaji and Rishad Kairash Dadachaji. All the
aforementioned lands are located in a hilly area and with no residential

settlements or industrial establishments.

Copy of Form No.I & XIV and Photographs of the site are

enclosed herewith.

This is for your kind information please.
Yours faithfully,

Encl.: Above.
Sd/-

(Premji Makvana)
Mamlatdar,Daman.

/TRUE COPY/
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e

FuwemE=T [ U. T. Administration
ETEU UF AN gl AT gHOT ug | /
Dadra & Nagar Haveli and Daman & Diu
AHAAAER Ue &M Jeeee & Sy /
Office of the Mamlatdar & Executive Magistrate,

EHUT/ Daman
g-HT e-Mail : mdar-dmn-dd@nic.in - §THTY / Telephone : 0260 2230861
./ No. MAM/DMN/LND/2024-25/ 14 S 6 o2y Dated: ©4/02/2025
To,
The Dy. Collector (Gen),
Daman.
Sub: : Regarding permission to undertake controlled blasting to remove
rocky and hilly formations at Village Bhimpore, Nani Daman.
Ref: : 1. Letter No.  COL/DMN/MAG/SOVEVAX/2024-25/320 dated-
03/02/2025.
2. Report dated- 03/02/2025 of Talathi Bhimpore, Saza.
Madam,

With reference to the subject cited above, it is to inform you that vide letter No.
COL/DMN/MAG/SOVEVAX/2024-25/320 dated- 03/02/2025, the undersigned was directed
to carry out the necessary inspection and to furnish the detailed report.

In this connéction,{‘TaIathi Bhimpore Saza has visited the site and reported that the
Non-Agricultural. land bearing Sy. No. 327/1 adm. 3975 sq. mts and Sy. No. 327/2 adm.
3975 sq. mts., 327/3 adm. 3975 sq. mts. and Sy. No. 325/2 adm. 3600 sq. mts. of Village
Bhimpore, Nani Daman are recorded in the name of Sovevax Biologics Pvt. Ltd. and Non-
Agricultural land bearing Sy. No. 325/1 adm. 1400 sg. mis. of Village Bhimpore, Nani
Daman is recorded in the name of Kairash Shavak Dadachaji and Rishad Kairash

S ,Dadachaji. All the aforementioned lands are located in a hilly area and with no residential
¥ settlements or industrial establishments.

Copy of Form No. | & XIV and Photographs of the site are enclosed herewith.

This is for your kind information please.

0

(/\q/> \Yours faithfully,
6 P—
/ Encl. : Above. ~ERTIFIED CopP v
/é&v\ (Premji Makvana)
% Y T (e et AAAIER, / Mamlatdar,

EHOT /Daman
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FORM NO. 1 & XIV C/37
Date : 03/02/2025 Page 1of1
Name of Field VAGHEYU VILLAGE  Bhimpore
S. No.: 327 Taluka Taluka
SubDn.No. 1 DAMAN Daman
; Khata Name of the
Cultivable area Ha. Ars. Name of Occupant T Mut. No. e
(a) Dry Crop 00-39-75 | Sovevax Biologics Private Limited 257
(b) Garden 00-00 2056
(c) Rice 00-00 2494
250000663
(i) New Rice 00-00 250000750
(i) 00-00 250000762
(iii) 00-00
Total Cultivable area 00-39-75
Il Un-cultivable area
(a) Class 00-00
(b) Class 00-00
Total Un-cultivable area 00-00
Grand Total
00-39-75
Other Rights
Name of the person holding right and nature of rights
Remarks
2494-divided as per Partition Order Dt. 24/06/2010 of Hon’ble Dy. Collector
Details of cropped area
Year Name of | Mode | Season | Name | Irrigated Unirrigated Land not available | Source of | Remarks
the of Ha. Ar. Ha. Ar. for cultivation irrigation
Cultivator Crop Nature | Area
Ha. Ar.
2023-2024 | - - - - N.A. 00-39-75 | - N.A.
Land
SD/- Capy from Original
Beras stamp of
Deputy Collector
Collectorate, Daman Talathi Name :
Signature SD/-
Bears stamp of CERTIFIED COPY
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FORM NO.1& XIV b\fb‘(

Dale 03/02/2025 SUH. el A i U Page 10f 1
Name of field - VILLAGE  aflapiiy
Al o oM Al U y
3 No.: i 3 OFFICE USE ONLY Taluka Al
f DAMAN EHRL
SubDnNo. 1
Khata Name of the
Cultivable area Ha. Ars. Name of occupant No. Mut. No. tanent
115 s e noo el EUTELN A W St S P enn
S - - : 257
aDry © Al suarELmess was iz
H:Elrv rop 03575 RE s rALmes WAz @l Prcc
| - 7494
i o 00-00 250000863
R 250000750
) .\CE 00-00 250000762
[ERIET
{irtl et 00-00
i 00-00
v 00-00
Tolal Cullivable Araa
GO LT 00-38-75
. 1 Un-cultivable Area
[otat et weslet 00-00
(8)Class (@)4A{=)
{D)Class (b)4i(m) 0000
TatalUnculivable Area
v [oper vngna it 00-00
: Grand Total
Il § Ut 00-39-75
Other Rights 42 ¢i
Name of Person heolding nghts and nature of nghts
g 25 WIS STellE of |13 4N 13k o0 GEN
“Reonrks
2404 x w ol tadeen vt 41 247062010 Arew [izean wsaii suza
Details of Cropped Area
- ear Name of the Mode |Season  |Name |irrigated Unirrigated Land not A_"ﬂi'iﬂe for . :fourr.e Remarks
Cullivator B Hiwu of Crop A resitrd 2l cultivation‘dl E'qq:r-;lam:'l: i — FE
el 1M Wk A U ""‘ As, A Nature o N’“ - ot
N ite . i st
2023-2024 | L ; " NA 00-39-75 |- N A
Land

PR T I

Talalthi Name

Signature :

CERTIFIED COPY
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FORM NO. 1 & XIV C/36
Date : 03/02/2025 Page lofl
Name of Field VAGHEYU VILLAGE  Bhimpore
S.No. : 327 Taluka Taluka
Sub Dn. No. DAMAN Daman
: Khat N f th
Cultivable area Ha. Ars. Name of Occupant e Mut. No. R
No. tenant
(a) Dry Crop 00-39-75 | Sovevax Biologics Private Limited 257
(b) Garden 00-00 2056
(c) Rice 00-00 2494
250000663
(i) New Rice 00-00 250000750
(ii) 00-00 250000762
(iii) 00-00
Total Cultivable area 00-39-75
Il Un-cultivable area
(a) Class 00-00
(b) Class 00-00
Total Un-cultivable area 00-00
Grand Total
00-39-75
Other Rights
Name of the person holding right and nature of rights
Remarks
2494-divided as per Partition Order Dt. 24/06/2010 of Hon’ble Dy. Collector
Details of cropped area
Year Name of | Mode | Season | Name | Irrigated Unirrigated Land not available | Source of | Remarks
the of Ha. Ar. Ha. Ar. for cultivation irrigation
Cultivator Crop Nature | Area
Ha, Ar.
2023-2024 | - - - - N.A. 00-39-75 | -- N.A.
Land
SD/- Copy from Original
Beras stamp of
Deputy Collector
Collectorate, Daman Talathi Name :
Signature SD/-
Bears stamp of CERTIFIED COPY
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FORM NO.1 & XIV b\q)

Date : 03/02/2025 A, AL AL Lo VY Page 1of 1
Name of field .y VILLAGE .y
A | o1 . '4||H-_!. LA )
S.No: 327 OFFICE USE ONLY Taluka A2
DAMAN “Hia
SubDnNo. 2 :
Khala Name ol (he
Cullivable area Ha. Ars. Name gf occupanl No Mt_Jl. No. Larsnt
AR AT SekeE] LT e AL i, gtk il ik
{a)Dry Crop Al s (s wdde [alies =F
”lvm AT diAAsu sl s W2 i
2494
b)Garden
i 00-:00 250000863
(©)Rice 250000750
e 00-00 250000762
3l sl 00-00
s 00-00
e 00-00
| Tenal Cullivanle Area
Wi Az 00-39-75
: 00-00
(a)Class (a)41(=)
(MClass (byea() 00-00
[olalUncolbvable Area
Ll i seRln 00-00
Grand Total
e 00-39-75
Other Rights 62 us
Name of Person holding nghts and nature of rights:
VA% 1455 MITH 33l A AT AL 388 AL WS
Remarks
Pafdam - 33z w1k < ZANIGI20 10 e | TR Es (L LT Ea ]
Details of Cropped Area
Al Namo of M Mode |Season  |Name Irngated Unerigaled Land not Avardabic lor Source Remarks
P — rullivabon ! et o) sels of
Cultivator 4 o of Crop LT e e : Arela '.:u P irmgation .
W=l Y NER R Ha s e Nature b A ) [PrEToT
ki Uiie g et
£Uds-e021 : : N.A 00-39-75 |- N A
Land

e ® G L v al

Talatni Name

GER T ﬁ F J L:.. D C @ p"'\'r Signalure H/



Date : 03/02/2025

720

FORM NO. 1 & XIV

C/35
Page 1of1

Name of Field VAGHEYU

VILLAGE  Bhimpore

S.No.: 327 OFFICE USE ONLY Taluka Taluka
SubDn.No. 3 DAMAN Daman
Cultivable area Ha. Ars. Name of Occupant Mite Mut. No. Matme of the
No. tenant
(a) Dry Crop 00-39-75 | Sovevax Biologics Private Limited 257
(b) Garden 00-00 2056
(c) Rice 00-00 2494
250000663
(i) New Rice 00-00 250000750
(ii) 00-00 250000762
(iii) 00-00
Total Cultivable area 00-39-75
Il Un-cultivable area

(a) Class 00-00

(b) Class 00-00

Total Un-cultivable area 00-00

Grand Total
00-39-75

Other Rights
Name of the person holding right and nature of rights

Remarks

2494-divided as per Partition Order Dt. 24/06/2010 of Hon’ble Dy. Collector

Details of cropped area

Year Name  of | Mode | Season | Name | Irrigated Unirrigated Land not available | Source of | Remarks
the of Ha. Ar. Ha. Ar. for cultivation irrigation
Cultivator Crop Nature | Area
Ha. Ar.
2023-2024 | - - - - N.A. 00-39-75 | - N.A.
Land
sD/- Copy from Original
Beras stamp of
Deputy Collector
Collectorate, Daman Talathi Name :
Signature SD/-
Bears stamp of CERTIFIED COPY
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FORM NO. 1 & X1V

4
Y

Date : 03/02/2025 i, AL L 4 U Page 1ol 1
Name of field 4y VILLAGE  afjuyy
S -] 11 A A :
S No.: 327 OFFICE USE ONLY Taluka AlgsL

SubDn Ne. 3

DAMAN =4

Khata Name of the
Cultuvablz_a area Hra. Ars. Name _of occupant Hli lel. No. fiifigal
TP ".1‘-{&_"-_{ . Wiz, L A B “lH g a,-L J4I'{?Lr‘1'“'i- Y
~ P - - e . 7
{a)0ry Crop LA Ao WA e 25
il 00-39-75 MU TN 2056
- 2494
(b1Garden
i 00-00 250000663
250000750
c)Rice
}:;1|-'! 00-00 250000762
prerad woapab DO'OU
hy 00-00
L 00-00
Total Cullivable Area
§ AU L 00-39-75
Il Un-cultivable Arga
et 2 “ei] 00-00
(a)Class (a)i(=1)
(b)Class (b)3A(x) 00-00
TolalUncultivable Area
o D i wenle 00-00
Grand Tolal
W 00-39-75
Other Rights A% «ss
Name of Parson holding nghis ang natura of rngnis
et 135 L an el A DL A 13 Al YL
—_F;_:(-m ks
< sl gl oo 2400672010 e fieaqn anesyud ol
I Details of Cropped Area
U vaa Name of the Mode |Season |Name Irrigated Unirrigated | Land not Availabie for Source Remarks
o Cultivatsr G HiH of Crop {4A rexiia 2l cultivation el faie -l meala f)f TN
) Broa Haz irngation
gl At s o A o ™ e Nature L Goii
i i i e, Usle, g - szl
2023-2024 E 2 » N.A 00-39-75 |- N.A
Land

> COFPY

R R R | e

Talalthi Name

Signamre.// ,/
A
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FORM NO. 1 & XIV C/34
Date : 03/02/2025 Page l1of1
Name of Field DEVDUNGRI VILLAGE Bhimpore
S. No.: 325 OFFICE USE ONLY Taluka Taluka
SubDn.No. 2 DAMAN Daman
h
Cultivable area Ha. Ars. Name of Occupant s Mut. No. i
No. tenant
(a) Dry Crop 00-36 Sovevax Biologics Private Limited 19
(b) Garden 00-00 1086
(c) Rice 00-00 2575
250000043
(i) New Rice 00-00 250000663
(ii) 00-00 250000750
(iii) 00-00 250000762
Total Cultivable area 00-36
Il Un-cultivable area
(a) Class 00-00
(b) Class 00-00
Total Un-cultivable area 00-00
Grand Total
00-36
Other Rights
Name of the person holding right and nature of rights
Remarks
2575-Through Varsai 30/06/2011, through Varsai Dt. 05/07/2003
Details of cropped area
Year Name of | Mode | Season | Name | Irrigated Unirrigated Land not available | Source of | Remarks
the of Ha. Ar. Ha. Ar. for cultivation irrigation
Cultivator Crop Nature | Area :
Ha. Ar.
2023-2024 | -- - - - N.A. 00-36 % N.A.
Land
SD/- Copy from Original
Beras stamp of
Deputy Collector 1
Collectorate, Daman Talathi Name :
Signature SD/-
Bears stamp of CERTIFIED COPY
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Dale . 03/02/2025

o

FORM NO. I & X1V

A, Al A, T oot V7

o

Page 1ol 1

Name of field ...

HiAT ol -1

VILLAGE  ijuits
'Jlii'l.'l “AlH

S No: ,; 325 OFFICE USE ONLY Taluka Al
N M
SubDnNo. 2 DANA :
7 Khata Name ol the
Cullivable area Ha. Ar:s. Name ?f ogcunant No. | Mut. No. tahar
KRR TU O P s, wl=, y-wﬁ.l'-zj IR il A 'a_. L 'J\@-lrvl'ilri e
(a)Dry Crop A i Fesa weas Flizs 12
00-36 Lokt wie fubiz 1086
2575
\b)Garden
R 00-00 250000043
250000663
(iice
(ahiat 00-00 250000750
250000762
[ E LTS 00_00
e 00-00
= 00-00
i Totd Cultivabie Arca
s W 00-36
| 1 Un-cultivable Area
EERPRL 00-00
(a)Class (a) (=)
{L)Class (B)1=l™) 0e-00
TolalUncullivable Ared
3 et 201 Tonl oy 00-00
Grand Tolal
33 AU 00-36
Other Rights §d42 4ss
Name ol Person halding nghts and nalre of nghis
T FIPEE T Y I | R BT T ITE TR SR P
. Rumarks
2675 t=aral ANEERAOTT 1l 41 05/07/2003
Details of Cropped Area
{am Name of the Mode |Season Name Irrigaled Unirnigated Land not Available lor Source Remarks
v Culivator -4 Hizd of Crop 'HAA e el cuttivation “wil e il zesil ul, e
7 irngation
Weblaed UM i o AR "" "" — Nature c;ea ::‘n Tt
i wia, Ui T Wik
2023-2024 3 NA 00-36 |- N.A.
Lanu

CERTIFIED COFY

TP I P Y B |

Talathi Name

Slgnalu% "

-~
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FORM NO. 1 & XIV C/33:
Date : 03/02/2025 Page 1lof1l
Name of Field DEVDUNGRI VILLAGE  Bhimpore
SoMb.: 325 OFFICE USE ONLY Taluka Taluka
SubDn.No. 1 DAMAN Daman
Cultivable area Ha. Ars. Name of Occupant i Mut. No. s s
No. tenant
(a) Dry Crop 00-28 00-14 Kairus Shavak Dadachandiji 545
(b) Garden 00-00 Rishad Cyrus Dadachandji 2556
(c) Rice 00-00 250000696
250000734
(i) New Rice 00-00 250000776
(ii) 00-00
(iii) 00-00
Total Cultivable area 00-28
Il Un-cultivable area
{a) Class 00-00
(b) Class 00-00
Total Un-cultivable area 00-00
Grand Total
00-00-28
Other Rights
Name of the person holding right and nature of rights
Remarks
2556 — through Varsai Dt. 18/04/2011, Mutation carried out due to Inheritance rights Dt. 05/12/1995
Details of cropped area s
Year Name of | Mode | Season | Name | Irrigated Unirrigated Land not available | Source of | Remarks
the of Ha. Ar. Ha. Ar. for cultivation irrigation
Cultivator Crop Nature | Area
Ha. Ar.
2022-2023 | - 1 - - Barren 00-28 -
SD/- Copy from Original
Beras stamp of
Deputy Collector )
Collectarate, Daman Talathi Name :
Signature SD/-
Bears stamp of CERTIFIED COPY

187



£

: FORM NO.1 & XIV
Date - 03/02/2025

h
b\’)

M, AHAL A L 2A 1Y Page 1of 1
Name of field ... VILLAGE - .ghans
Al T M M )
S No [ 325 OFFICE USE ONLY Taluka A1
DAMAN SHIML
Sub Dn No. 1 .
Khata Name of the
Cultivable area Ha. Ars. Name pf occupanl No Mul. No. hent
(IRE DR TR B E P “, =, FTAE L] rIlH — & _‘"_ﬂ.lrd,“.i Jiid
(a)Dry Crop 00-14 iy 214 2ARIAI% S5
e 00-28 e 2556
(b)Garden i [z 32 ziziaim 250000696
i - 250000734
250000776
ic)Rice
S 00-00
[ IR TR 00-00
) 00-00
™ 00-00
Toal Cullvable Areq
L 00-28
1 Lm-guttiviabie Aceca
Fares st deslll 00-00
(a)Class (@) 1 4()
(ICIass (BY() 00-00
Tulalunculivable Area
B TR 2t ) 00-00
Grand Tolal
i 00-28
Other Rights $dz usy
Name of Person holding rights and nalure of rights
Tt 439 MO 3l of ADE AL G8S Al Wiz
e o TRADA2011 s st 2zailen - 23] 32205 240 ADS/12/1995
Details of Cropped Area
Navme of Ihe Mode |Season  |Name Irrigated Unirngated Land nol Availabic for Source Remarks
c iy iyt M c i <a1na il cultivation 4] fams b eeila of
Cullivatar g of Crop WAifiA Ao irngation
I e e N of A i &5 a1 Arx Nature Ha Ars Faet ¥, o
usl
i s - LA 00-28 |-

eputy Collector
liectorate, Dam.

CERTIFIED COPY

Wiyl e Al v

Talathi Name -

Signature
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ANNEXURE R-6 .

U.T. Administration of
Dadra & Nagar Haveli and Daman & Diu,
Deptt. of Fire & Emergency Services,
Fire Force Headquarters, Daman,
Daman - 396 215
E-Mail ID: sfo-dmn-dd@hnic.in

No0.49/07/Report-Blast/2024-25/DMNFES/24  Dated:11.02.2025.
To,

The Dy. Collector (Gen),
Collectorate, Moti Daman,
DAMAN.

Sub: Report / Comments for controlled blasting to remove rocky
and hilly formations at Village Bhimpore, Nani Daman —
reg.

Sir,

Please refer to your letter No.COL/DMN/MAG/ SOVEVAX/
2024-25/320 dated 03.02.2025 on the subject cited above, I am to inform
you that so far as this department is concerned, there is no objection for
grant of “Report” for controlled blasting to remove rocky and hilly
formation in the premises of M/s. Sovevax Biologics Pvt. Ltd., Survey
No. 327/1, 327/2, 327/3, 325/2 and 325/1 situated at Village Bhimpore,
Nani Daman subject to satisfactory compliance with the following
firefighting requirements as required under the Notification
No.DFS/DD/F.P.- Notification/2004-05/627 dated 12.01.2005 issued
under sub-section (1) of section 13 of the Goa, Daman and Diu Fire
Force Act, 1986.

1. The explosive magazines/premises should be located as to

provide easy access to Fire Brigade.
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First aid fire extinguishers bearing ISI Mark shall be
installed in the appropriate place at storage of petroleum
product in the premises as per the scale laid down in IS
15683/2006 and shall be maintained periodically. So as to
ensure their perfect serviceability at all time and a register
to that effect shall also be maintained and keep ready for

inspection by officer from the Fire Department Annually.

The staffs who are working within the premises shall be

trained in firefighting.

The physical property data for uses of explosives product if
any shall be displayed at appropriate place of the premises.

That 04 No.G.I. Fire Bucket each of 9 Ltrs. Capacity with
dry sand shall be provided in the premises.

There should not be any residential area surrounding two

hundred meters area.

The eliminate fired hazards good housekeeping both inside
and outside the premises shall be strictly maintained by the

Occupant/Owner.

“NO SMOKING” “Fire Extinguisher” “Fire Bucket” and
“DANGER” caution boards should be displayed at the
appropriate places physically shown wherever required &

the caution boards should be easily visible.

Emergency telephone numbers like “Police-100” “Fire
Brigade-1017, “ERSS-112”, “Hospital”, “Doctors”
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“Responsible Persons” and 104 & 108 of the company
should be displayed in security cabin reception hall and Fire

Control room.

10. Display of DOS and DON’T’S in case of fire and

emergency telephone numbers in conspicuous places.

11.  All other fire safety measures and other precaution shall be

taken as per Explosive Act and Rules.

12. Right to reject/withdraw NOC at any time without any
Notice is reserve with the competent authority, if the above

conditions are not complied with.

This is issued with the approval of IGP/Director of Fire &

Emergency Services, DNH and Daman & Diu, Daman vide FTS No.
1308209 dated 10.02.2025.

Yours faithfully,
Sd/-
11.2.25
Assistant Director,
Fire & Emergency Services,
DNH & Daman & Diu
Daman.
Copy to:-

1 SO to IGP/Director of Fire & Emergency Services, DNH and
Daman & Diu, Daman.

2. Office copy.

/TRUE COPY/
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U.T. Administration of

) “ ‘ Dadra & Nagar Haveli and Daman & Diu, P Gt ﬁ
ST s Deptt. of Fire & Emergency Services W4 P
4(3@’ ] Y
St Fire Force Headquarters, Daman, s L R85

iﬁn m&- Daman - 396 215. e
E-Mail ID: sfo-dmn-dd@nic.in.

No. 49/07/Report-Blast/2024-25/DMN FES/24 Dated: ] ]/02/2025.

To,
The Dy. Collector (Gen),
Collectorate, Moti Daman,
DAMAN,

Sub: Report/Comments for controlled blasting to remove rocky and hilly
formations at Village Bhimpore, Nani Daman - reg...

Sir,

Please refer to your letter No. COL/DMN/ MAG/SOVEVAX/2024-25/320
dated 03/02/2025 on the subject cited above, | am to inform you that so far as
ihis department is concerned, there is no objection for grant of “Report” for
controlled blasting to remove rocky and hilly formation in the premises of M/s
Sovevax Biologics Pvt. Ltd., Survey No. 327/1, 327/2, 327/3, 325/2 and 325/1
situated at Village Bhimpore, Nani Daman subject to satisfactory compliance with
the following fire fighting requirements as required under the Notification
& * No.DFS/DD/F.P.-Notiﬁcation/2004-05/627 dated 12-01-2005 issued under sub-
(D'@Y 5 section (1) of section 13 of the Goa, Daman and Diu Fire Force Act, 1986.

0

X 1. The explosive magazines/premises should be located as to provide easy
: access to Fire Brigade.

2. First aid fire extinguishers bearing IS Mark shall be installed in the
appropriate place at storage of petroleum product in the premises as per
the scale laid down in IS 15683/2006 and shall be maintained
periodically. So as to ensure their perfect serviceability at all time and a
register to that effect shall also be maintained and keep ready for
inspection by officer from the Fire Department ANNUALLY.

3. The staffs whe are working within the premises shall be trained in fire

D C fighting,
L) 4. The physical property data for uses of explosives product if any shall be
') displayed at appropriate place of the premises.
L QJ 5. The 04 No. G.I, Fire Bucket each of 9 Ltrs. Capacity with dry sand shall be
provided in the premises.

6. There should not be any residential area surrounding two hundred meters

area.

Office of the Dy. Caitzzior {Gen), Daman. 2Pt

e T lmvard Leolle Coliectrate, Dayr: ‘@_
B g»\"\_ i LIS, 9 7
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7. The eliminate fire hazards good house keeping both inside and outside the
premises shall be strictly maintained by the Occupant/Owner.

8. "NO SMOKING" "Fire Extinguisher" "Fire Bucket" and "DANGER" caution
boards should be displayed at the appropriate places physically shown
wherever required & the caution boards should be easily visible.

9. Emergency telephone numbers like "Police-100" "Fire Brigade- 101",
"ERSS-112", "Hospital”, "Doctors" "Responsible Persons” and 104 & 108 of
the company should be displayed in security cabin reception hall and Fire
Control room.

10. Display of DOS and DONT'S in case of fire and emergency telephone
numbers in conspicuous places.

11. All other fire safety measures and other precaution shall be taken as per
Explosive Act and Rules.

12. Right to reject/ withdraw NOC at any time without any Notice is reserve
with the competent authority, if the above conditions are not complied
with.

This is issued with the approval of IGP/Director of Fire & Emergency
Services, DNH and Daman & Diu, Daman vide FTS No. 1308209 dated 10-02-

2025. ]'
Yours faithfully,
1
Assistant Direlctolgd
Fire & Emergency Services,
DNH & Daman & Diu
Daman.
Copy to:-

1. S0 to IGP/Director of Fire & Emergency Services, DNH and Daman & Diu,
Daman.
2. Office copy.
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9 \ ANNEXURE R-7.

U.T. Administration of Dadra & Nagar Haveli and Daman & Diu,
Office of the Sub Divisional Magistrate/Deputy Collector (GEN),

Collector, Moti Daman.

No.COL/DMN/MAG/SOVEVAX/2024-25/592 Dated:05.03.2025.

To,

The Member Secretary,
Pollution Control Committee,

DAMAN.

Sub: Request permission to undertake controlled blasting to
remove rocky and hilly formations at Village, Bhimpore,
Nani Daman.
Sir,
With reference to the subject cited above, this is to inform you that
Shri Rajendra G. Navale, DGM, Projects, Sovevax Biologics Private
Limited, 72-73, 7" Floor, Plot 215, Free Press House, Free Journal Marg,
Nariman Point, Mumbai-400021 has requested permission to undertake
controlled blasting for the removal of rock in a hilly formation on their

company premises, namely M/s. Sovevax Biologics Private Limited,
Survey Nos. 327/1, 327/2, 327/3, 325/2, and 325/1 in village Bhimpore,

Nani Daman.



&,

In this connection, I am directed to request you to please carry out
the necessary inspection and furnish the detailed report immediately so

that this office can process it further.

Yours Sincerely,
Sd/-
(Smt. Aarti Agarwal)
Deputy Collector (Gen),
Daman.

Copy to :-
Shri Rajendra G. Navale, DGM, Projects, Sovevax Biologics Private

Limited, 72-73, 7" Floor, Plot 215, Free Press House, Free Journal Marg,

Nariman Point, Mumbai-400021.

ITRUE COPY/
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UT Administration of Dadra & Nagar Haveli and Daman & Diun,
39 T A 39 gAEdl (WAWE) $ S/ 7
Office of the Sub Divisional Magistrate/ Deputy Collector (GEN), -, '~

'

" e -
5] @ daman

nive) @i HATEATT, AT 79T/ Collectorate, Moti Daman. I A
No. COL/DMN/MAG/SOVEVAX/2024-25/ 542 Dated: ¢.5/03/2025
To,

The Member Secretary,
Pollution Control Committee,
Daman

Sub:- Request permission to undertake controlled blasting to remove rocky

and hilly formations at Village. Bhimpore, Nani Daman.

Sir,

With reference to the subject cited ahove, this is to inform you that Shri
Rajendra G. Navale, DGM, Projects, Sovevax Biologics Private Limited, 72-73,
7th Floor, Plot 215, Free Press House, Free Journal Marg, Nariman Point,
Mumbai - 400021 has requested permission to undertake controlled blasting for
the removal of rock in a hilly formation on their company premises, namely M/s.
Sovevax Biologics Private Limited, Survey Nos. 327/1, 327/2, 327/3, 325/2, and

325/1 in village Bhimpore, Nani Daman.

In this connection, I am directed to request you to please carry out the
necessary inspection and furnish the detailed report immediately so that this

office can process it further.

Yours Sincerely,

/
AV
‘\\ /
(Smt. Aarti Agarwal)
Dcpm‘ty ollector (Gen),
Daman.

Copy to:-

Shri Rajendra G. Navale, DGM, Projects, Sovevax Biologics Private Limited, 72-

73, 7th Floor, Plot 215, Free Press House, Free Journal Marg, Nariman Point,

Mumbai — 400021
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ANNEXURE R-8.

Pollution Control Committee
U.T. Administration of Dadra & Nagar Haveli and Daman & Diu,
15T Floor, Udyog Bhavan, Bhenslore, Nani Daman, Daman-396210
Ph. 0260-2262524/2260975, email-pcc-dnhdd@ddd.gov.in

No.PCC/DDD/O-2689/WA/AA/BP/22-23/30 Dated:05.03.2025.

To,

Deputy Collector (Gen),
Collectorate, Moti Daman,
DAMAN.

Inspection Report

Ref: Your letter No. COL/DMN/MAG/SOVEVAX/2024-
25/592 dated 05.03.2025.

With reference to the aforementioned letter regarding to carry out
the necessary inspection and furnish the detailed inspection report for
controlled blasting for the removal of rock in the hilly formation in the
company premises of M/s. Sovevax Biologics Private Limited, located at
Survey No. 327/1, 327/2, 327/3, 325/2 and 325/1, village: Bhimpore,

Nani Daman.

In view of the above, PCC officials have inspected the site on

05.03.2025, and the following observations are noted:

15 The unit has obtained CTE New vide No. PCC/DDD/1677324/
02689/ WA/AA/BP/22-23 dated 12.03.2024 for the land bearing
survey No.332/1 and 332/1-A, Village-Bhimpore, Daman, Dadra
& Nagar Haveli Diu.
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Natural drain passing nearby the blasting site shall not be

obstructed due to controlled blasting activity.

The unit shall take proper measures to prevent the airborne dust

during blasting, loading/unloading and transportation activities.

The unit shall adopt noise-reduction strategies to mitigate noise
pollution due to blasting activity, as there is a residential colony in

the vicinity of the site.

Any Hazardous or Non-Hazardous wastes generated during the
blasting activity shall be disposed off in scientific manner and to

authorized agencies only.
This is for kind information and further necessary proceedings,
please.
Sd/-
(Vaidehi Bhatt)
Scientist — B, PCC DNH&DD.

Copy to:

ks

Copy to the Chairman Pollution Control Committee DNH & DD
for kind information, please.

Copy to the Member Secretary Pollution Control Committee DNH
& DD for kind information, please.

/TRUE COPY/
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U. T. Administration of Dadra and Nagar Haveli and Daman and Diu al T g
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1* Floor, Udyog Bhavan, Bhenslore, Nani Daman, Daman-396210 [‘5 el Jdi
Ph.: 0280 - 2262524 / 2260975, e-mail — pcc-dnhdd@ddd.gov.in
No. PCC/DDD/O-2680/WA/AABP/22-23/ 33 Date: 0§/03/2025
To,

Deputy Collector (Gen),
Collectorate, Moti Daman
Daman.
Inspection Report

Ref: Your letter no. COL/DMN/MAG/SOVEVAX/2024-25/592 dated 05.03.2025

With reference to the aforementioned letter regarding to carry out the necessary
inspection and furnish the detailed inspection report for controlled blasting for the removal of
rock in the hilly formation in the company premises of M/s. Sovevax Biologics Private Limited,
localed at survey no. 327/1, 327/2, 327/3, 325/2 and 325/1, village: Bhimpore, Nani Daman.

In view of the above, PCC officials have inspected the site on 05.03.2025, and the
following observations are noted:

1. The unit has obtained CTE New vide No. PCC/DDD/1677324/02689/WA/AA/BP/22-23
dated 12/03/2024 for the land bearing survey No. 332/1 and 332/1-A, Village-Bhimpore,
Daman, Dadra & Nagar Haveli Diu.

2. Natural drain passing nearby the blasting site shall not be obstructed due to controlled
blasting activity.

3. The unit shall take proper measures to prevent the airborne dust during blasting,
loading/unloading and transportation activities.

4. The unit shall adopt noise-reduction strategies to mitigate noise pollution due to blasting
activity, as there is a residential colony in the vicinity of the site.

5. Any Hazardous or Non-Hazardous wastes generated during the blasting activity shall be
disposed off in scientific manner and to authorized agencies only.

This is for kind information and further necessary proceedings, please.

(Vaidehi Bhatt)
Scientist - B, PCC DNH&DD.
Copy:
1. Copy to the Chairman Pollution Control Committee DNH & DD for kind infarmation,
please
2. Copy 1o the Member Secretary Pollution Control Committee DNH & DD for kind
information, please

CERTIFIED COPY

Ueputy Collector
Colle®orate, Daman
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UT Administration of Dadra & Nagar Haveli and Daman & Diu,
30 yHr Ry U SHTed! (FHI) P S/
Office of the Sub Divisional Magistrate / Deputy Collector (GEN),

HAIdl AU/ Collectorate, Moti Daman.

ANNEXURE R-9.

No.COL/DMN/MAG/SOVEVAX/2024-25/621  Dated: 07.03.2025

To

The Additional Director (Mines),
Daman.

Sub: Request permission to undertake controlled blasting to remove
rocky and hilly formations at Village, Bhimpore, Nani Daman.
Sir,

With reference to the subject cited above, this is to inform you that Shri
Rajendra G. Navale, DGM, Projects, Sovevax Biologics Private Limited, 72-
73, 7™ Floor, Plot 215, Free Press house, Free Journal Marg, Nariman Point,
Mumbai-400021 has requested permission to undertake controlled blasting for
the removal of rock in a hilly formation on their company premises, namely
M/s. Sovevax Biologics Private Limited, Survey Nos. 327/1, 327/2, 32113,
325/2, and 325/1 in village Bhimpore, Nani Daman.

In this connection, it is to request you to kindly provide remarks /

permission with respect to the same.

Yours Sincerely,
Sd/-
(Smt. Aarti Agarwal)
Deputy Collector (Gen),
Daman.
Copy to :-
Shri Rajendra G. Navale, DGM, Projects, Sovevax Biologics Private Limited,
72-73, 7™ Floor, Plot 215, Free Press House, Free Journal Marg, Nariman
Point, Mumbai-400021.
/TRUE COPY/
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UT Administration of Dadra & Nagar Haveli and Daman & Diu,
37 weTeir FAEteN 3T wAEET (W) & wEea/
Office of the Sub Divisional Magistrate/ Deputy Collector (GEN),
b FHESTET, A& &HOT/ Collectorate, Moti Daman.

No. COL/DMN/MAG/SOVEVAX/2024-25/¢2 | Dated: 03 /03/2025

To,

The Additional Director (Mines),
Daman
Sub:- Request permission to undertake controlled blasting to remove rocky

and hilly formations at Village. Bhimpore, Nani Daman.

Sir,

With reference to the subject cited above, this is to inform you that Shri
Rajendra G. Navale, DGM, Projects, Sovevax Biologics Private Limited, 72-72,
7th Floor, Plot 215, Free Press House, Free Journal Marg, Nariman Point,
Mumbai — 400021 has requested permission to undertake controlled blasting for
the removal of rock in a hilly formation on their company premises, namely M/s
Sovevax Biologics Private Limited, Survey Nos. 327/1, 327/2, 327/3,325/2, and

325/1 in village Bhimpore, Nani Daman.

In this connection, it is to request you to kindly provide remarks /

permission with respect to the same.
Yours Sincerely,

(ti Agarwal)
§llcctor (Gen),
i‘ Daman.

Jepu Collector

| Collectorate, Daman |

Copyv to:-

Shri Rajendra G. Navale, DGM, Projects, Scvevax Biologics Private Limited, 72
73, 7th Floor, Plot 215, Free Press House, Free Journal Marg, Narnman Point,
Mumbai - 400021

CERTIFIED COPY
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ANNEXURE R-10

UNION TERRITORY ADMINISTRATION OF DADRA &

NAGAR HAVELI AND DAMAN & DIU, OFFICE OF THE

ADDITIONAL DIRECTOR (MINES), COLLECTORATE,
DHOLAR, MOTI — DAMAN — 396 220.

No. COL/DMN/EST/MINES/SOVEVAX/2024-25/1018 Dt.12.03.2025

Read: 1).  An application dated 28.01.2025 received from M/s.
Sovevax Biologic Private Limited, Daman.

2). Report No. SDPO/DMN/REPORT/141 (3660203)
dated 04.02.2025 received from the Sub Divisional
Police Officer, Daman.

3). Report No. MAM/DMN/LND/2024-25/456 dated
04.02.2025 received from the Mamlatdar, Daman.

4).  Report No. 449/07/Report-Blast/2024-25/DMNFES/
24 dated 11.02.2025 received from the Assistant
Director, Fire & Emergency Services, Daman.

16,

The Deputy Collector (Gen),
Daman.

Sub: Request to permission to undertake controlled blasting to
remove rocky and hilly formations at Village, Bhimpore,

Nani Daman.

Ref: Your letter No. COL/DMN/MAG/ SOVEVAX/2024-25/621
dated 07.03.2025.

With reference to your application on the subject at referred Sr.

No.l cited above, the permission to undertake controlled blasting to




q0

remove rocky and hilly formations at Village Bhimpore, Nani Daman is
hereby granted to M/s. Sovevax Biologics Private Limited, Mumbai only

to ensure leveling of ground. No Mining activity is permitted.

Sd/-
Shri Saurabh Mishra, IAS
Additional Director (Mines)
Daman.

/TRUE COPY/
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UNION TERRITORY ADMINISTRATION OF
DADRA & NAGAR HAVELI AND DAMAN & DIU,
OFFICE OF THE ADDITIONAL DIRECTIOR (MINES),
COLLECTORATE, DHOLAR,
MOTI - DAMAN - 396 220.
No. COL/DMN/EST/MINES/SOVEVAX/2024-25/ /0 | § Dated: /2/03/2025

Read: 1) An application dated 28/01/2025 received from M/s Sovevax

Biologic Private Limited, Daman.

2) Report No. SDPO/DMN/REPORT/141(3660203) dated 04/02/2025
received from the Sub Divisional Police Officer, Daman.

3) Report No. MAM/DMN/LND/2024-25/456 dated 04/02/2025
received from the Mamlatdar, Daman.

4) Report No. 449/07 /Report-Blast/2024-25/DMNFES/24 dated
11/02/2025 received from the Assistant Director, Fire & Emergency
Services, Daman.

a,
The Deputy Collector (Gen),
Daman.

Sub:- Request to permission to undertake controlled blasting to remove
rocky and hilly formations at Village. Bhimpore, Nani Daman.

Ref:- Your letter No. COL/DMN/MAG/SOVEVAX/2024-25/ f2) dated
0/03/2025

With reference to your application on the subject at referred Sr. No.l cited
above, the permission to undertake controlled blasting to remove rocky and hilly
formations at Village Bhimpore, Nani Daman is hereby granted to M/s. Sovevax
Biologics Private Limited, Mumbai only to ensure levelling of ground. No Mining

activity is permitted.

urabh Mijhra, IAS .,
Additional Directgr (Mines),
Daman/

h

CENTIFIED COPW
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ANNEXURE R-11

UNION TERRITORY ADMINISTRATION OF DADRA &
NAGAR HAVELI AND DAMAN & DIU, OFFICE OF THE
ADDITIONAL DIRECTOR (MINES), COLLECTORATE,

DHOLAR, MOTI - DAMAN - 396 220.

No. COL/DMN/MAG//SOVEVAX/NOC/2024-25/1021 Dt.12.03.2025

Read: 1).

2).

3).

4).

5).

6).

Application dated 25.01.2025 and Form No. AE-12 dated
06.03.2025 was received from M/s. Sovevax Biologic

Private Limited, Mumbai.

Report No. SDPO/DMN/REPORT/141(3660203) dated
04.02.2025 received from the Sub-Divisional Police

Officer, Daman.

Report No. MAM/DMN/LND/2024-25/456  dated
04.02.2025 received from the Mamlatdar, Daman.

Report No. 449/ 07/ Report — Blast / 2024-25/ DMNFES/24
dated 11.02.2025 received from the Assistant Director, Fire

& Emergency Services, Daman.

Inspection Report No. PCC/DDD/O-2689/WA/AA/BP/22-
23/30 dated 05.03.2025 received from the Scientist-B, PCC,
DNH & DD.

Report No. COL/DMN/EST/MINES/SOVEVAX/2024-
25/1018 dated 12.03.2025 received from the Additional

Director (Mines), Daman.
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. E.

NO OBJECTION CERTIFICATE
(See Rules 102 and 103)

Subject: No Objection Certificate under the Explosive Rules, 2008.
With reference to the application dated 25.01.2025 & Form AE-12
dated 06.03.2025 submitted by you and in pursuance of Rules 102 and
103 of the Explosives Rules, 2008, there is no objection for granting
licence under the Explosives Rules, 2008 to M/s. Sovevax Biologics
Private Limited, Mumbai of address 72-73, 7" Floor, Plot 215,m Free
Press House, Free Press journal Marg, Nariman Point, Mumbai,
Maharashtra-400021 for the following purpose, kinds and quantities of
explosives in the premises at Survey No. 327/1, 327/2, 327/3, 325/2 and
325/1 in the village of Bhimpore of Daman District as shown in the site

plan duly endorsed and enclosed herewith.

1.  The purpose of the No Objection Certificate is the table of purpose
Scheduled IV (LE-10) above grant for blasting of rocks and leveling

lands.

"5 Kinds of quantities of explosives:

a).  Gunpowder (Class-1) Nil
b).  Small arms nitro-compound Nil

c). Safety Fuse Nil



" W q L’

d).  Nitro-compounds (Class 3) 17500 Kgs.
e).  Nitrate Mixtures (Class 2) 17500 Kgs.
). Detonators. 600 Nos.

TERMS & CONDITIONS:-

1

The Company/Applicant must adhere to the safety guidelines and
local environmental norms issued by relevant authorities such as

the Petroleum and Explosives Safety Organization (PESO).

The company/applicant must obtain all necessary clearances from
Petroleum and Explosives Safety Organization (PESO), Mining

Department and other concerned agencies.

The Company/Applicant should carry out blasting activities only
during approved timings for the convenience and safety of the

public.

The Company/Applicant should ensure adequate safety
precautions including evacuation f surrounding areas and giving

advance public notice.

The Company/Applicant shall follow pollution control measures

including dust control and noise mitigation techniques.
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10.

11.

12,

95

The Company/Applicant should have the blasting process
monitored by qualified personnel and submit periodic reports to

the concerned authorities.

The Company/Applicant will be responsible for any damage or
accident arising out of the blasting activity and will pay

compensation to the affected parties, if necessary.

The Company/Applicant shall strictly adhere to all applicable laws
and guidelines laid down by the Government of India and local

administration.

The Company/Applicant will deploy volunteers to assist and

protect the public.

The Company/Applicant will make necessary preparations for

medical emergencies.

The explosive magazines/premises should be located as to provide

easy access to Fire Brigade.

First aid fire extinguishers bearing ISI Mark shall be installed in

the appropriate place at storage of petroleum product in the



13

14.

13,

16.

17.

18.

46

premises as per the scale laid down in IS 15683/2006 and shall be
maintained periodically. So as to ensure their perfect service
ability at all time and a register to that effect shall also be
maintained and keep ready for inspection by officer from the Fire

Department Annually.

The staffs who are working within the premises shall be trained in

firefighting.

The physical property data for uses of explosives product if any

shall be displayed at appropriate place of the premises.

The 04 No. G.I. Fire Bucket each of 9 Ltrs. Capacity with dry

sand shall be provided in the premises.

There should not be any residential area surrounding two hundred

meters are.

The eliminate fire hazards good housekeeping both inside and
outside the premises shall be strictly maintained by the

Occupant/Owner.

“NO SMOKING” “Fire Extinguisher” “Fire Bucket” and

“DANGER?” caution boards should be displayed at the appropriate

209
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19,

20.

21,

22

235

24.

G

places physically shown wherever required and the caution boards

should be easily visible.

Emergency telephone numbers like “Police-100” “Fire Brigade-
1017, “ERSS-112”, “Hospital”, “Doctors” “Responsible Persons”
and 104 & 108 of the company should be displayed in security

cabin reception hall and Fire Control room.

Display of DOS and DON’T’S in case of fire and emergency

telephone numbers in conspicuous places.

All other fire safety measures and other precaution shall be taken

as per Explosive Act and Rules.

Right to reject/withdraw NOC at any time without any Notice is
reserve with the competent authority, if the above conditions are

not complied with.

The applicant shall ensure the Terms & Conditions in the Shot
Firer Certificate granted in FORM LE 19 of the Explosive Rules

2008 by the Control of Explosive, Vadodara.

No Mining permitted.




q9% .

This No Objection Certificate is liable to be suspended or revoked
for any violation or for any other Administrative reasons.

Given my hand and seal on this day of 12" March, 2025.

Sd/-

SAURABH MISHRA, TAS
District Magistrate,
Daman.

Encl: As above.
To,

M/s. Sovevax Biologics Private Limited, Mumbai, 72-73, 7® Floor, Plot
215, Free Press House, Free Press Journal Marg, Nariman Point,
Mumbai, Maharashtra-400021  (Contact No.+91 9099986604/
909991880).

Copy for kind information to:-
1. The Sub-Divisional Police Officer, Daman.
2. The Assistant Director, Fire & Emergency Services, Daman.

3 The Mamlatdar/Executive Magistrate (Urban), Daman.

4. The Block Development Officer/Executive Magistrate (Rural),
Daman.

5. The Planning & Development Department, Daman.

6. The Pollution Control Committee, Daman.
7.  PA to the Deputy Collector (HQ), Daman.

8.  PA to the Deputy Collector (Gen.), Daman.

/TRUE COPY/
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Y T GIERT SR TR gae SR GHUT wa §ia R/
UNION TERRITORY ADMINISTRATION OF
{. DADRA AND NAGAR HAVELI AND DAMAN & DIU, °
Rrem siftrart w1 wratery, gwor/
OFFICE OF THE COLLECTOR, DAMAN. R MRS
E-mail: colletor-daman@ddd.gov.in, Phone :(0260-2230296)
No. COL/DMN/MAG/SOVEVAX/NGOC/2024- 25/]02] Date: 12/03/2025
Read: 1) Application dated 25/01/2025 and FORM No. AE-12 dated
06/03/2025 was received from M/s Sovevax Biologic Private
Limited, Mumbai. '
2) Report No. SDPO/DMN/REPORT/ 141(3660203) dated 04/02/2025
received from the Sub Divisional Police Officer, Daman. ‘
3) Report No. MAM/DMN/LND/2024-25/456 dated 04/02/2025
received from the Mamlatdar, Daman.
4) Report No. 449/07 /Report-Blast/2024- 25/DMNFES/24 dated
11/02/2025 received from the Assistant Director, Fire & Emergency
Services, Daman.
5) Inspection Report No. PCC/DDD/0-2689/WA/AA/BP/22-23/30
dated 05/03/2025 received from the Scientist-B, PCC, DNH & DD,

or} Mo.cOL [DMN |EST [ MINES [ sovEVAR| 2024 - 25!l°lf~’daled'2-|°819b15
6) -ﬁ:_fewzd fgom ‘ﬂll— Add ‘lhmd ID.TQ{“’D' !Mn‘l“}, Daman.

NO OBJECTION CERTIFICATE
(See Rules 102 and 103)

adra ‘* dannan
' ha E|I !dlu

Subject: No Objection Certificate under the Explosive Rules, 2008.

With reference to the applications dated 25/01/2025 & Form AE-12 dated A
06/03/2025 submitted by you and in pursuance of Rules 102 and 103 of the
Explosives Rules,2008, there is no objection for granting licence under the
Explosives Rules, 2008 to M/s. Sovevax Biologics Private Limited, Mumbai of
address 72-73, 7th Floor, Plot 215, Free Press House, Free Press Journgl Marg, :
Nariman Point, Mumbai, Maharashtra - 400021 for the following purpose, kinds =
and quantities of explosives in the premises at Survey No. 327/1, 327 /2, 12’7/3 A
325/2 and 325/1 in the village of Bhimpore of Daman District as ‘shown in the
site plan duly endorsed and enclosed herewith. " ;,

1. The purpose of the No Objection Certificate is the table of ﬁurposc !
Scheduled IV (LE-10) above grant for blasting of rocks and levelling

lands.
2. Kinds of quantities of explosives :
g) Gunpowder (Class 1) Nil |
h) Small arms nitro-compound Nil (e wosate, Daman ¢
i) Safety Fuse Nil =
j) Nitro-compounds (Class 3) 17500 Kgs. = |
k) Nitrate Mixtures (Class 2) 17500 Kgs. ;
1) Detonators 600 Nos. 5

TERMS & CONDITIONS :-

1. The Company/Applicant must adhere to the safety guidelines iand local
environmental norms issued by relevant authorities such as the Petroleum and
Explosives Safety Organisation (PESO).

2. The company/applicant must obtain all necessary clearances from Petroleum and
Explosives Safety Organization (PESO), Mining Department and other iconcemed
agencies.

3. The Company/applicant should carry out blasting activities only durlng appmved
timings for the convenience and safety of the public

4. The Company/applicant should ensure adequate safety precautmns including
evacuation of surrounding areas and giving advance public notice.

5. The Company/applicant shall follow pollution control measures mcludmg dust
control and noise mitigation techniques.
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6. T};e Company/applicant should have the blasting process monitored by qualified
personnel and submit periodic reports to the concerned authorities.

7. The Company/applicant will be responsible for any damage or accident arising
out of the blasting activity and will pay compensation to the affected parties, if
necessary.

8. THe Company/applicant shall strictly adhere to all applicable laws and guidelines
laid down by the Government of India and local administration.

9. The Company/applicant will deploy volunteers (o assist and protect the public.

10. The Company/applicant will make necessary preparations for medical
emergencies.

11. The explosive magazines/premises should be located as to provide easy access to
Fire Brigade.

12. First aid fire extinguishers bearing ISI Mark shall be installed in the appropriate
place at storage of petroleum product in the premises as per the scale laid down
in IS 15683/2006 and shall be maintained periodically. So as to ensure their
perfect serviceability at all time and a register to that effect shall also be
maintained and keep ready for inspection by officer from the Fire Department
ANNUALLY.

13. The staffs who are working within the premises shall be trained in fire fighting.

14. The physical property data for uses of explosives product if any shall be displayed
at appropriate place of the premises.

15. The 04 No. G.l, Fire Bucket each of 9 Ltrs. Capacity with dry sand shall be
provided in the premises.

16. "I{here should not be any residential area surrounding two hundred meters area.

17. The eliminate fire hazards good house keeping both inside and outside the
premises shall be strictly maintained by the Occupant/Owner.

18. "NO SMOKING" “Fire Extinguisher" "Fire Bucket" and "DANGER" caution boards
should be displayed at the appropriate places physically shown wherever required
& the caution boards should be easily visible.

19. Emergency telephone numbers like "Police-100" "Fire Brigade- 101", "ERSS-112",
"Hospital", "Doctors" "Responsible Persons" and 104 & 108 of the company should
be displayed in security cabin reception hall and Fire Control room.

20. Display of DOS and DONT'S in case of fire and emergency telephone numbers in
conspicuous places.

21. All other fire safety measures and other precaution shall be taken as per Explosive
Act and Rules. : *

22. Right to reject/ withdraw NOC at any time without any Notice is reserve with the
dompetent authority, if the above conditions are not complied with.

23. The applicant shall ensure the Terms & Conditions in the Shot Firer Certificate
granted in FORM LE 19 of the Explosive Rules 2008 by the Control:of Explosive,
Vadodara. :

24. No Mining permitted. g

This No Objection Certificate is liable to be suspended or revoked for any %
violation or for any other Administrative reasons. :
2 I E &
iven my hdnd and seal on this day of ! ghh March @025

N | Lot

8 % Y SAURABH MISH
bt : District Magistrate,
S P Daman.
Encl: As above. S \
To,

M/s. Sovevax Biologics Private Limited, Mumbai, 72-73, 7th Floor, Plot 215; Free
Press House, Free Press Journal Marg, Nariman Point, Mumbai, Maharashtra -
400021 (Contart No. +91 9099986664 /990999 1880)
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Copy for kind information to: -

. The Sub Divisional Police Officer, Daman.

The Assistant Director, Fire & Emergency Services, Daman.

- The Mamlatdar/Executive Magistrate (Urban), Daman.

- The Block Development Officer/Executive Magistrate (Rural), Daman.
The Planning & Development Department, Daman.

The Pollution Control Committee, Daman.

PA to the Deputy Collector (HQ), Daman.

PA to the Deputy Collector (Gen.), Daman.
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bl o, Pollution Control Commlt-tea
& e, Y T TUTHA ST UE A9 gadelt vF Zoer vF &
ST "¢ UL T. Administration of Dadra and Nagar Haveli and Daman and Diu
Yt R iy WU AH, IZANT A, WA, AT GHA, ZH - %620
WW 1% Floor, Udyog Bhavan, Bhenslore, Nani Daman, Daman-396210

Ph.: 0260 - 2262524 / 2260975, e-mail — pcc-dnhdd@ddd.gov.in

No. PCC/DDD/RTI-ACT/22-23/ §'% Date: [\ /07/2025

To,

Patel Uday Kumar,

H. No. 57, Patel Falia,

Bhimpore, Nani Daman - 396210.

Subject: Right to Information under Section 6(1) of RTI, Act 2005 —reg.

Ref: () Your RTI Application in Form-1-A, vide dated 27/05/2025.

With reference to the above cited subject, the information sought by you under
section € (1) of RTI, Act 2005 is as follow:

| Serial Information Sought Reply
| no.

1. The details of all the
units/establishments/companies
situated within Daman District
who have been granted consent

to operate/renewal of consent

As per the official records; Pollution
Control Committee, DNH & DD has

and Environmental Clearance
after 25-09-2019 for operating
stone crusher plant or for mining
of Black Trap (Rubble/stone) and

not granted any consent of
operate/renewal to the

units/establishments/compani
excavation of Morrum/Soil in Panies for

operating stone crusher plant or for

mining of Black Trap (Rubble/stone)
2. The details of all the|and excavation of

Daman District.

Morrum/Soil

I

|

|

|

[

‘E units/establishments/companies | including use of Explosives after
% situated within Daman District | 25 - 09 - 2019 in Daman District.

1 who have heen granted consent

to operate/renewal of consent

L and Environmental Clearance

i 2 e AR B AT A
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|after 25-09-2019 for use of
| Explosives.

This is issued with the approval of MS, PCC/PIO

— 7,
T\ g
Head Assistant

Pollution Control Committee,
DNH & DD



ﬂ;f/

FORM-1-A
Orlashe

APPLICATION FORM FOR INFORMATION

(To be filled in English / Hindi / Regional | anguage)

To, DATE:01/07/2025
THE MEMBER SECRETARY,

PUBLIC INFORMATION OFFICER,

POLLUTION CONTROL COMMITTEE,

DAMAN & DIU AND DADRA & NAGAR HAVELI,
UDHOY BIHAVAN, BHENSLORE,

NANI DAMAN, DAMAN

UT ADMINISTARTION OF DAMAN AND DIU & DADRA & NAGAR

HAVELL,

(1) PARTICULARS OF THE APPLICANT -

NAME PATEL UDAYKUMAR
RAMANLAL

AGE

Fals ] 41 years

ADDRESS WITH PHONE NO. H_NO 57, PATEL FALIA,

BHIMPORE,
NANI DAMAN-396210

Mobile - 9725432222
h) Details of the information sought:-

within Daman District who h

crusher plant or for mining of Black Trap (Rubble

Morrum/Soil in Daman District.

Kindly provide the details of all the units/establishments/companies situated

ave been granted consent 1o operatc/renewal of

consent and Environmental Clearence after 25-09-2019 for operating stone

/stonc) and excavation of
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2. Kindly provide the details of all the units/establishments/companies situated
within Daman District who have been granted consent to operate/renewal of

consent and Environmental Clearance after 25-09-2019 for use of Explosives.

3 Section 6(3) of RTI ACT 2005 may be imposed if necessary.

(¢) Form/format in which the information sought:

(i)  Photo Copy
B (i) Compactdisc

o (d) INSPECTION OF RECORDS:
(1) Does the request pertain to inspection of record? (yes/no) - YES
(1) If yes, the number of days the applicant may take in inspecting the
relevant record. ONE(1) T _ day.

Signature of the applicant.

FOR _OFFICE USE ONLY

Date of receiving the application:

Pate of supplying the information:

Within (30) days Valuation
Rs

Signature with name and designation
of'the Public Information Officer

RECELFT

Frecerved the information as per my apphication and | am satisfied

(Signature of Applicant)

Dated:




AQTUT \qa0T AT,
l O é Pollution Control Committee C/%j{_\:«f*zu'l’g

Y T8 YATHA TeRT U A9 gdel v gt v A
U. T. Administration of Dadra and Nagar Haveli and Daman and Diu s @
1**Floor, Udyog Bhavan, Bhenslore, Nani Daman, Daman-396210
Ph.: 0260-2262524/ 2260975, e-mail —pcc-dnhdd@ddd.gov.in

PCC/IDDD/ 277 Ac7/22.- L3/¥S‘“ Date: I/ /07/2025

ws & .'.‘:"::

g
]

To,

1. Public Information Officer,
The Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jorbagh Road,
New Delhi - 110 003 India.

2. - ShriB. Mohandaas, I.F.S.,
The Member Secretary (UTEAC),
Olo. Conservator of Forests.
Silvassa.

Subject: - Transfer of application under section 6(3) of Right to Information Act,
2005.

Sir, -

Concerning the subject cited above, please find enclosed herewith a copy of
R.T.I. application dated 01/07/2025 received from Shri Patel Uday Kumar, R/o. H.
No. 57, Patel Faila, Bhimpore, Nani Daman, which is transferred under Section 6(3)
of Right to Information Act, 2005 to provide the requisite information directly to the

applicant under intimation to this office.

Encl.: As above.

Yours faithfully

o s E Lot A od

(S. Asker Ali)
Member Secretary,
Pollution Control Committee
DNH & DD
Copy to: -

-Siri Patei Uday Kumar: H. No: o7, Patel Falia, Bhimpore, Nani Daman — 396210,

Mobile no. 972543222 for information.
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FORM —1- A
e o)

APPLICATION FORM FOR INFORMATION

(To be filled in English / Hindi / Regional Language)

Te, DATE:01/07/2025
THE MEMBER SECRETARY,

PUBLIC INFORMATION OFFICER,

POLLUTION CONTROL COMMITTEE,

DAMAN & DIU AND DADRA & NAGAR HAVELLI,

UDHOY BHAVAN, BHENSLORE, i
NANI DAMAN, DAMAN

U.T ADMINISTARTION OF DAMAN AND DIU & DADRA & NAGAR
HAVELI,

() PARTICULARS OF THE APPLICANT:-

NAME: PATEL UDAYKUMAR

RAMANLAL

AGE: 41 years

ADDRESS WITH PHONE NO.: H_NO 57, PATEL FALIA,
BHIMPORE,

NANI DAMAN-396210
Mobile —9725432222
b) Details of the information sought:-

. Kindly provide the details of all the units/establishments/companies situated

//1//
L

within Daman District who have been granted consent to operate/renewal of
consent and Environmental Clearence after 25-09-2019 for operating stone
crusher plant or for mining of Black Trap (Rubble/stone) and excavation of

Morrum/Soil in Daman District.
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2. Kindly provide the details of all the units/establishments/companies situated
within Daman District who have been granted consent to operate/renewal of

consent and Environmental Clearance after 25-09-2019 for use of Explosives.

£ 3 Section 6(3) of RTI ACT 2005 may be imposed if necessary.

(¢) Form/format in which the information sought:

M (i) Photo Copy
M (ii)) Compact disc

(d) INSPECTION OF RECORDS:

(i) Does the request pertain to inspection of record? (yes/no) : YES
(i) If yes, the number of days the applicant may take in inspecting the
relevant record. ___ONE(I) day.

Signature of tfie applicant.

FOR OFFICE USE ONLY

Date of recciving the application:

Date of supplving the information:

Within (30) days. Valuation:
Rs.

Signature with name and designation
of the Public Information Officer

RECEIPT

[ received the information as per my application and | am satisfied

(Signature of Applicant)

Daied:
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